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LOK SABHA DEBATES Dutes.... 09:/2.20 iy
(Part II—Proceedings other than Questions and Answers)
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LOK SABHA
Monday, 4th April, 1955.

The Lok Sabha met at Eleven of the
Clock.,

[MR. SPEARER in the Chair.]
QUESTIONS AND ANSWERS
(See Part I)

12-05 p.M.
PAPERS LAID ON THE TABLE

STATEMENT 7€: PROGRESS OF FLOOD CON-
TROL MEASURES.

The Minister of Planning and Irri-
gation and Power (Shri Nanda): I beg
to lay on the Table a statement on the
progress of flood control measures.

[Placed in Library, See No. S-107/55.]

NoTiFICATION UNDER CENTRAL EXCISES
AND SALT AcT,

The Minister of Revenue and De
fence Expenditure (Shri A. C. Guha);
I beg to lay on the Table a copy of
the Ministry of Finance Notification
No. 7, dated the 18th March, 1955,
under section 38 of the Central
Excises and salt Act 1944. [Placed in
Libmry, See No. S-108/55.]

PRESIDENT’S ASSENT TO BILL

Secretary: Sir, I have to inform the
House that the Salaries and Allow-
ances of Members of Parliament
(Amendment) Bill, 1955, which was
passed by the Houses of DParliament
during the current Session, was
assented to by the President on the
31st March, 1955.

—_—

4158
BUSINESS OF THE HOUSE

The Minister of Parliamentary Affairs
(Shri Satya Narayan Sinha): With your
permission, Sir, I rise to acquaint the
House that Government propose to
bring forward the Constitution (Fourth
Amendment) Bill as amended by the
Joint Committee of Parliament for con-
sideration and passing by this House on
Monday, the 11th April, 1955, and that
the Demands for Grants for the Minis-
try of Finance will be submitted to the
vote of the House after the disposal of
the Constitution (Fourth Amendment)
Bill.

*DEMANDS FOR GRANTS FOR
1955-56.—CONTD.

DEMANDS re: MINISI®Y OF INFORMA-
TION AND BROADCASTING.

Mr. Speaker: The House will now
resume further discussion of the De-
mands for Grants relating to the
Ministry of Information and Broad-
casting. Out of 4 hours allotted for
the Demands of this Ministry, 23 hours
were availed of on Saturday, the 2ad
April, 1955, and 1} hours now remain.
The House will thereafter take up
the Demands of the Ministry of Pro-
duction.

The first thing I must know is what
time the hon. Minister would like to
have for his reply.

The Minister of Information and
Broadcasting (Dr. Keskar): In view
of the very large number of poinis
that have been raised. I should like to
have 50 to 55 minutes.

Mr. Speaker: If the hon. Minister
wants to take that much time to reply

*Moved with the recommendation of the President.

40 LSD.—1
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[Mr. Speaker]

to all points, I do not think I can say
“No” to him, because after all, this
debate is with a view to get informa-
tion or answers from him. So, I can-
not ask him to curtail his reply. He
has provisionally said that he will
take 50 to 55 minutes and that practi-
cally comes to one hour. I will reserve
one hour for his reply, but I think he
will be as short as possible so that
the whole programme may not be
upset. That leaves about half an hour,
which means that I can allow only
two speakers at the rate of 15 min-
utes each.

Then there will be the Production
Ministry, wnich will come in for dis-
cussion, and 4 hours are allotted for
it. On the assumption that the present
business will be over as scheduled, we
shall require half an hour more. If
the Minister is going to reply tomor-
row , that also means that he will not
take more than thirty minutes.

The Minister of Production (Shri
K. C. Reddy): It depends upon the
points that are raised.

Mr. Speaker: That means that he
will not necessarily reply tomorrow.
If he wants more time he will begin
today and continue the reply tomor-
row; that will be the arrangement.
Otherwise. our schedule is being upset
from time to time. We sit up to 5 p.M.
today.

Shri Gadgll (Poona Central): Sir, as
I listened to the speeches of some hon.
Members, I was reminded of the fact
that strong language is usually used
to defend weak causes and long
speeches are delivered to defend bad
causes. The Parliament is undoubted-
ly a forum for dicussion of policies
and only in exceptional cases where
there has been gross injustice—only
then Individual cases can be referred
to. I found that most of the time
allotted to individual Members was
exhausted in ventilating grievances of
certain individuals. As regards ques-
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tions of policy unfortunately there
was not much. It is for the hon.
Members to consider whether this
practice of bringing to the notice of
the hon. Members supposed cases of
injustice and utilise the time which is
really meant for discussion of bigger
policies, should continue.

[Pandit Thakur Das Bhargava in the
Chair]

T am not suggesting that this House
has no authority or that the hon.
Members have no right. But, undoubt-
edly, it will be a question for the hon.
Members to consider whether this is
proper and fair. Questions zbout cer-
tain members of the staff not being
made permanent or about their promo-
tion or transfer, I feel, are questions
which ought to be left to the discretion
of the Government themselves. If we
were to interfere in the matter of
promotion or transfer or recruitment
apart from the policies underlying the
same, we will not be utilising this
forum in the way in which the Consti-
tution demands that it should be used.
So far as the matter of members of
the staff being made permanent, is
concerned, I can speak with some
experience and authority. I was &
member of the Central Pay Commis-
sion and one of the recommendations
made therein was that after a period
of two years, the Government or any
particular Department ought to be in
a position to say whether certain ap-
pointments or certain posts are to be
permanent or they should be retrench-
ed. Later cn, when I joined the Gov-
ernment, I found that it was not
possible to give full effect to that
recommendation on account of finan-
cial considerations and other proce-
dural matters. Ag far as I know,
efforts are being made by the Gov-
ernment to give as much sesurity ot
tenure as possible.

Hon. Shri Chattopadhyaya, who has
of course the poetic licence bur who
has not shown the responsibility ex-
pected of a parliamentarian, maade
wild allegations. I do not mind what
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he said about other matters but he
said some thing about the husband of
a lady Member of Parliament. It dis-
tressed me and I made enquiries from
the quarters concerned. 1 was told
that that appointment was made by
the Union Public Service Commission
after a written test. The gentleman
concerned was interviewed and

in the Interview Board were
two independent members—one of
them a leading journalist from

Delhi. In the circumstances what
the hon. Member has stated—he did
not mention the name, he was also
very careful not to mention the
U. P. S. C—is, I think, a sad reflection
on his own responsibility and a very
bad reflection on the U. P. S. C. itself.

The other point that was very much
criticised was about the All India Ra-
dio affairs. I have been in this House
for over a quarter of a century. I have
seen the radio coming into existence;
I have seen how the All India Radio
worked. If I were to describe in one
word how it worked before Independ-
ence, I would say that it was Borkar-
ism hundred per cent. That sort of
mis-management, favouritism, nepot-
ism—all those adjectives which had
been used here in yesterday’s debate,
could properly have been used to
describe that situation. I find, parti
cularly in the last three vears that
efforts have been made to pul the
administration on a sounder basis.
Favouritism has gone down. I am not
suggesting that it has been eliminated
hundred per cent because I do not
think anybody, least of all the Gov-
ernment of India, claims perfection.
It is claimed by Gods above and some
of the communnists below. So far as
the rest of us are concerned, we all
do our best to reach perfection. In
that we may succeed; we may not
succeed to the satisfaction of all of us.
The point is that in the matter of
variety programmes. school program-
me, this, that and the other, consider-
able progress has been made. There
are, after all four varieties or ways
in which entertainment can be pro-
vided: music, drama, radio, and film.
In al] these matters & substantial part
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has to be played by the Information
and Broadcasting Ministry and I am
sure they are quite alive to it.

Some criticism was made about the
news bulletin. An hon. Member said
that it was not impartial. Shri Sadhan
Gupta said that Members from the
Opposition did not get more than a
minute or so. There at least, 1 am in
these ranks. I have myself a com-
plaint. The other day I made a speech
on the External Affairs Demand and
most of you will agree that I made 2
useful contribution. I learnt that my
name was not even mentioned hut I
never took it amiss. I believe that
publicity is the life blood of politician;
it is also his death. It is much better
to have a sort of balance—sometimes
to be noticed and sometimes to be
neglected—so that it keeps your moral
being also in the right attitude. They
accused the Government of heing very
partial towards the Ministers. I think
what my sister, Shrimati Maniben
Patel, said is perfectly right. Govern-
ment's policy has got to be explained
and to that extent a reasonable space
in the newspapers and a reasonable
time over the radio has to be given......

Shri Sadhan Gupta (Calcutta South
East): Opposition policies are to be
blacked out!

Shri Gadgil: I think there was a
complaint about Hindi being neglect-
ed. My grievance is that our regional
languages are being neglected.

An Hon. Member: I agree.

Shri Gadgil: Hindi, I do not want to
say, is being pampered because that
expression will not be liked by many
people. But what I find is that gra-
dually and progressively, Hindi is
coming into its own. A complaint was
made about the nature of Hindi: that
Hindi as accepted by the Constitution
is different from the Hindi of Jabal-
pur from which my esteemed friend,
Seth Govind Das comes......

Seth Govind Das (Mandla—Jabal-
pur South): No. In that way, Southern
Marathi is also different from the
Northern.

Shri Gadgil: Do not worry about
Marathi. The nature, structure, phrase
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and idiom of Hindi contemplated in
the  @fTYTM  or the Constitution are
yet to be fixed. They are not stabilis-
ed. It is difficult to say which particu-
lar expression is correct today or
which is incorrect. I gradually find
the word WA is being replaced
by WUET ; the word gIMIT is being
replaced by S9ft9qand so on and
so forth. Gradually, Hindi is being
introduced and to say +*hat Hindi is
being neglected by the All India Radio
is not correct. I also find so many
publications arz looked after and
encouraged and, I should zay, helped
by the All India Radio so far as Hindi
publications are concerned. My griev-
ance is that my own language, Ma-
rathi, is being neglected. But this is
not the forum where I ought to com-
plain about that, because we stand on
our own legs and we shall take it up
with the Central Government and the
Government of Bombay. The point I
Was making is that Hindi is not neg-
lected.

Something was said about Bal-
krishna’'s name not being included
among those who participated. 1 do
not think Balkrishna needs any publi-
city hereafter. He is so much publi-
cised, and to pick out an example here
or there is not doing any particular
bonour to the person whose name is
referred to.

We all stand for certain causes, we
ul] stand for certain policies. Whether
the publicity through the All India
Radio is enough, is adequate, is
balanced or not in relation to the
causes, in relation to the oolicies con-
cerned is another question. I am
therefore not making any point about
this and that. These are minor points.

The point is that the A!l ™ndia
Radio is a powerful instrument not
only of propaganda but of education
and entertainment. Some monarch in
Europe said “Give me the press and I
will mould the nation.” 1 would just
borrow that and say “Give me the
Radio and I shall produce the nation
of tomorrow”. Here is a powerful—I
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should say the most powerful—instru-
ment in the hands of the Government,
for the matter of propaganda, for the
matter of entertainment, for the
matter of education. It will take
some time undoubtedly, because dur-
ing the seven years great efforts have
been made; particularly, the speed
and measure of effort made in the
last three years are decidedly remark-
able.

I think we ought to cncourage ana
not discourage just because a certain
person has not been given encourage-
ment or a certain artist has not been
called. I can remember two years ago
artists used to come and say “we are
not given any programme, there is nv
examination, there is no testing”. The
moment that came into existence,
they all non-co-operated, because big
people did not like to appear before
the examination commitiee or the
screening committee. I  remember
when this subject was raised in one
of the Poona meetings, I said “Look
here, even if the Railway Minister
wants to go on the platform he must
buy a ticket; that does not offend
against his dignity if he purchases a
ticket. Similarly, if you are a very
high talented musician, if you arve
asked in a formal and dignified mab-
ner to appear before the testing
committee there is no harm. Other-
wise, how is anyone to know
whether a particular person is super-
jor or to be classed as A, B or C,
whatever the classification?” 1 there-
fore submit that all this criticism is
thoroughly irrelevant.

Then the last point was about film
censorship. I submit in this 1 have a
great grievance that the censorship
is not effective. People have said here
that there is so much censorship. I
find from the figures given that out of
2,707 films submitted to the Board of
Film Censors. only eight kave been
rejected. And so far as Indian flims
are concerned, out of 683 U and 8 A
films, only one film was rejected.
Those who visit the cinema theatre
know to their regret what sort of
songs are sung.
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Shrimati Sushama Sen
South): To their cost.

(Bhagaspur

Shri Gadgil: Little girls of eight or
nine singing ¥ [T IS is not a
desirable thing. It is being broadcast.
Yesterday Shrimati Shivrajvati Nehru
said about certain songs in Awara.
Here is a great instrument, and that
instrument is worked in a deliberate
manner. If you want to make a speech
you just utter a word, because on the
spur of the moment you may say
something. On the stage you might say
something without premeditation. But
so far as films are concerned. every-
thing is done designedly, deliberately;
the angles of the mouth and the cur-
ves of the ear and of the eyes are so
deliberately chosen that if it is not to
the liking of the producer it is done
again and again and repeated till it is
‘okayed’. Therefore it cannot be predi-
cated that it was unintentionally done.
It is done with deliberation and with
a deliberate policy.

And since this business has become
a great industry—second, as somebody
has said, in the matter of capital for-
mation—I think all those considera-
tions which apply so far as the free-
dom of ©press or freedom of
expression is concerned, are ir-
relevant here. This is altogether
on a different level. Therefore the
Government ought to be stricter. And
what these producers do is not so
much for entertainment in a rational
way or for building up of the morale
of society, but they are more or less
guided by one, and only one, conside-
ration, namely the box office conside-
ration. In this connection I might
invite the attention of the House to a
remark made by Justice Rajamannar,
namely “H must not be overlooked
that the film industry today has
become one of the major industries in
this country, and consequently the
box office aspect is likely to over-
shadow its artistic aspect”. In fact
it has overshadowed it.

I therefore submit that the direc-
tions issued by the Government are
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entirely on the lines of the American
Code, but in America and in UK. it
is self-imposed. In America many
producers have stood out, and there-
fore there is no implementation of
that Code. So far as UK. is concern-
ed, in the constitution of the Board,
Government co-operation is sought.
And in this country it is not the law
that is enforced; it is the cultural
sense that is enforced. Because, most
of the members of the Film Board are
non-officials representing  scholarship,
representing religion, representing
culture in this country. I there-
fore submit that the censorship
that is practised here in India is more
liberal than the circumstances justify.
We are just becoming a modem na-
tion, and those habits, mental hatbits,
and discipline which are necessary to
give a stability to our conduct. to
give a sort of balance to our commu-
nal life are not still developed. In
these circumstances it is the great
duty, I shall say it is an obligation on
the part of the Government, that only
such stuff, only such pictures ought ta
be released for the public which are
exactly in keeping with our traditions.
And even if we want to change our
traditions. that must be done in a
gradual manner. And so far as this
film censorship business is concerned,
there is some sort of lobying every-
where. The newspapers won't utter a
word because they get advertisements.
Part of their revenue—the exact pro-
portion is given in the Press Commis-
sion’s Report—comes from the cinema
houses, and the potential danger is
very great. I am told there are three
fhousand cinema houses, apart from
the travelling cinemas. My calcuation
is that twenty-five per cent of the
audult population is affected by the
cinema. Can Government which is
anxious to build a socialist society,
which is anxious to build a society of
the type visualised in the Preamble of
our Constitution and visualised also in
those provisions which deal with the
Directive Principles, can it afford to
let go and not keep a tight control
over this? In all humility, not only in
tho interests of those of the present
generation but in the interests of the
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future generation 1 do beseech, now
that you have a clear picture of the
society to be tomorrow or day after
tomorrow, in keeping with that ideal
you must exercise the censorship in
such a way that nothing will be
allowed to be put on the screen as
will affect the morals, as will create
all sorts of imbalanced {endencies
about sex and crime and so on. This
is a great responsibility and I do
hope the Government will consider
my definite proposal.

I have nothing further to say ex-
cept that the performance of this
Ministry is not meagre. And in regard
to those who have criticised it I
would like to say that there has been
much less criticism of policy and
more criticism of personalities con-
cerned. This is not the forum for that.

Shri M. S. Gurupadasawamy (My-
sore): Since the hon. Member has
replied to most of the criticisms made
on this side, the hon. Minister may
pe allotted less time and more time
may be given to other Members.

Mr. Chairman: 1 de nat knew
whether the hon. Member was here
when the Speaker said that the hon.
Minister wanted 50 minutes and that
ne would not curtail the time I am
not disposed to curtail the time now.

Shri M. S. Gurupadaswamy: He has
replied to most of the points

Mr. Chairman: I do not see how
any hon. Member can control the
comments of another hon. Member.

sfwelt I dee (e g 7 P
FR-—atyaer): sremTT A qEweT
5} arat 7 9eAtT @t ' wEH gt
gt & 1 o °° P o a9 @
aEed St g9 @ Tad quE g g A
Tt & P Pabaee age & g Yeaeht
frrd & ol ag ot & ol € T =@
Py ot & et wem W & dter
aFN FA A I B WA AgT @
Ayt oft & 1 A ag ol sk £ T N
v g et €3 gl v F A
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eyt F qaw & o a gw ot wee
P& gf, 79w &, @ g% 9= &t T @
a1

e age T o 3 9 e 9 m
P 9w &t g7 a1 AR g F o
T o T w=id Hewt F1 aiadt =t
at s ft 7=t 7 AN w detatEe
sare e 1gw A eaw @A d Py
T3 7 At ad & @ amt S ag

s w® sw W aww
¥ god o, | 3T B
Tt a7 FEd T & 2 @

a9

T W g & IR gew F o e
T = g wits @ @iw gt &, o
o g & o e ¢ Tw ouw @
Y = T o, At g a e & )
T g 7 wwh of deht aied dvw
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g9 @ 1% g o9 o a1 H geratag e
g & Fig I=9 FC |

79 % 9. g2 g & Tw 9w % wiw
& g A 4 I uIT e qEe
e gh it i graa 4
o & g o wits A gmra ft T
i Yed aw @ & W W
T | dfeT gl ad s A oW
A ST A gda A4
gan % areh e aa | I war T
abrr qiers atde wtage 4 fo at
ot dy Peer & g o o iR &
IT F AT qONAR AH FIQ, TH AGq
A o gl TEl, ateT 9T W AW
7 3 7 u1 | Pget 9wt 9¥ T8 Yeeww
R At & 7t 9 M g g7 wae of,
At g e a9w duw AEet wEy
a1 to Toan 9w a7 @ wiv Pewwmn
§ U T8 qoe AET 1 9= 95 s
¥ dar aw g § Pw sl P
&2 et & T 9% 3w g # R AW 9
& am & Atear 9@ | g AwA g @
@ FEA &, AV WS T I¥  §NF
& 9 & o 97 @ sn & Pw haet
P 97 @ gF e’ AT & g & ol
T 1 e R R s &
7 B R I &1t 97 %t &, A
W e ¥ AN ST @ FT B AR
i 7 g &1 A @ TR @ e
w & @ wir gtar & 3 T @t T
T R AN ) AT A IH BT 1
o a8 & P g@ F1 staar @ gt
TR A g ¥, @ w79 @ e
T oomn & @ 9w @ AR @ w@ oW I
fraad & | 8 d& w2 g 9} aEA
gt & 1 A @t o @ weh Pw ow W A
w5 § P% a8 g W &t ot ok
ST &7 daw & whaar fwedt @ 9w W
TWE I s g o 9w @] wrEr
& waa o

5T 9w At B AR A Peew A @
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WA ugrwFg AR g A
st & P Taw wor @ o feer et
a@ T ¥ 98 Sl T ¢ e gg Wt
7 gt & T Paad df @ g e
t amt & o 9 & T8 o onft A
¥, dfww gt v den ¥ T g vw A
ot & ST A & ar e, e S
g d oA gt o ¢ ow st
& @ ot da TR §, dfeT TR
W &t @ & IlT B wWe @ a
1 at 48 g & 72 omr P aew F
T g At & | T8 gEd § M e
Pt &t faemw & @ 1 WwR &
7 fg=h @ @er g A A o/ am
F7 aarer o gud qives @ w0 & )
# ggm wedt € & afer Fr A
g megmd st ol st A & 2
aw # it & dE & at W e &
fo 72 @ oid s T ST R & TN
TH AUEH WEHEd F5d ¢, M6 9T @
o gt Tww gt &, 9% 99 & fewr
dur w7t & dar F w or Pewr
T« S q9 @ qR AT gt & ok T8 T
FWT WS §, AT IR Teew T
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(shaeht oot gl

AT WA F FER T @ Tad, A
g & FE I @ Tew, I S
g | @ I g ot awR ol wE
fTret S s & @ Ot WE @ TF
gwr Jodt €, e T 98 T WEY W@
fieat e @t & ot @ Teww W
WEET § TR TGT A § Al R T
I FIA | ATHA gad e @ g ot
# 4 dar # T 7@ oA @ AW A
foe o gt # 9wt & 1 #@° @ il
gt & P onter w1 @ & Pe g
o g W R ay Peewr 9 o st
Tl endagmd? d gw
ey @ Ame F W AT wen s,
dfeT o T dew st guR At
UET Ft AFA T | AR q@ W AR
A B A AR T, IR g AR
e & I # @ e & o 97 &t
TR Rd A R m
I qF W g | A o it oF
wWE, I 9 weged da e &
T Ft T F W avet w1 PrEm & T 9T
ot 79 TRt 1 ueE & Taew & 9
&t @ Tor de zevw @ Tam &, T
e & 9 W awe @ 0 tew @ g
% 98 T w3 f gt | onft e aww
eRd g mdw g aw S,
P wtawet # @8 o gan Paww atew
T & P o a3 Pt o ot dw R
o1 @, 39 T AW #t 99 &t |9 @
qgar & | @ I8 @ AW F AW @ oA
5 o Py afe'e o o &

it sifr e d
fr PR amt ot 1| Abew TgE @ Tomw
dat @ ar qEt A g & P d,
Tt it e, g A st A
T @ IET AR IET MY | T/ R
# o & 78 #5 T P 7 Tt P
IT W & Al gEh Tt @ www
war & 9@ @ w oA g e &
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TEm d R I mag T § 5 oE
RS o e &, it T8 st I 4@
# I dm aie B e Aoy & dtew
AT a8 7 & i wt ot oW WRA T,
WA I T awE © P I AWt
& Tyt & ont g et g A
wat @ e & ot o g @ ww R
T A Fed | A o Wt € T
¥@ IE WA NS TRH TegE &
P& gt o Wt @ AT oman T Yo

AEF @ W IAR ...

Mr. Chairman: May ] just bring to
the mnotice of the hon lady
Member speaking that Mr. Agarwal
is not here in the House.
He has no occasion to defend
himself and any such aspersion
against him will not be justiffied or
proper.

sftweht ow dew : dglT Tww, o
T A FEr S FE § wWR A° AW
T feart & P% @ oot amet R
o R A s P IR
Peeme wear wge g ot 9 75 A" w3
@ ot 1 Taw Jwr v i dw dw @
FOT FHg TR M |

I #* i ar ggr Pabres @ew Wt
g e 1 at o gtem et A1
% agT a9t o wert & Now vt o
g @ s w9t 9 o @ R
&7 an ggmr 2 dar R & 2 amw
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et g T At welgw 99 &t we W@H ey A% AEE B A qEHY 9T
Lud fau datow wow ghwr ww g 0

g7 d g af d° 98 FEN AER T
fs dg FTHeT 1 & WU § T4 W
auw o 9w A SR € T faw
Tiew S W AT A ;A I
¢ 7z 3ft & gt =g 1 @ a7 ot s

T T e o e & ar g

¥ dfem wiew gawt gwF 9t o &
I & S g FEAT 9L | GF ay
o &t otas @ TR wee & 4 Wt 1w
Wﬂ#é“wﬁmﬁ#anﬁw &
e et & 1 A2 et & P oW s
Prarwr at ol & o gfewn ewt w
AW G TAF ATES AT B WEEE w6
TR F¢ | AR IR TR A
a7 dertuT @ I F uier @ FA

arfen aifs g v whee @t o 9
foen v | o g e ¥ Pw A ow
T R 3w e F I & ol T &
A o @ Wt zE B AR X W R
Al dizr o eaEA & Mw o
T T it Few & @bt w5t TvawE o
T 3 aw @ q IR T daviuw A
% 9t #wn gt @ A omw gH TR ot 8t
it teew A% WEE @ f atew oF )
T A s AT S & ol

Pavevy Trew W aww sawr e ear
s TR € e g P A &
T 3 FHA Toord & &t aesr & dfww
AR A A @ e & THTE @
aey @t o Paeeew A} ot Wt
FmEd gt Al oA g | 3§ et
B AR @ AT FT @ A AT AT g |
g7 @ Pau @t Poet o8 O 9w A
UFE QT D AR AR AR W
g Wt wer aw@ & oweieRT & g
g & a&4 & Ty P @, wusr
otk wEE T B eu wed e & 1 g
FT & Wt T g =ige | o Y
giwen %1 W g TR w0

T S T 7 F g @ FEw
% o &1 onft agm wlew anf &1 &t
R 9 Y gl & guwt  smowt
YET I & | AUt aF & 7} @ /b
TR ¢ 98 98 & P& P arseT gt ok
fePatarT ahm @ o M |

Dr. Keskar: I have been listening to
the debate that we have been having
the day before yesterday and also
today, and I might say that varied
expressions of opinion have been
given by hon. Members regarding the
working of this Ministry. I am grate-
ful for the appreciation that has been
shown by some of my friends. I have
very carefully noted the criticism,
vehement or otherwise, that has been
voiced by a number of Opposition
Members.

Before I take up the question of
replying to the criticism, I find, on
analysing the criticism that has been
levelled against the varioug sections
of this Ministry, that one most im-
portant catalogue or section is about
a long number of grievances of indi-
vidual officers. Side by side with that
there has been an attack on a number
of officers, presumably to justify
others who might have taken their
place in other conditions. I submit
that this is not a very desirable
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practice. It is not possible to turn
Parliament into a forum for further-
ing the causes, the promotions, the
transfers and such other amenities
.of individual officers. I do not say
that there is anything inherently
wrong in it, but then, the implications
of it wili be that Members of Parlia-
ment will automatically and against
their will, become the targets and in
some cases the agents, of all sorts of
representations, and personal pres-
sure and other things will be
brought to bear on them that they
should take up the cause of thia or
that person. Further, it is bound
to happen that those who are able to
get the ear of a Member of Parlia-
ment might probably get scme pro-
motion or make some progress while
others who are mot so fortunate will
be left out and wiil be crying in the
wilderness. Now. I think it is not a
desirable practice for efficient admin-
istration and discipline to allow this
sort of thing to go on indefinitely.
The charges that have been levelled
against certain officers and also the
grievances, or supposed grievances. of
some are such things that if I begin
go into them and give the details, it
will take more than an hour or twc
to place all the documents before the
House. But, as I said, I consider it
wrong in principle that I or any
other Member in the Opposition side
should carry on a debate about the
merits or demerits of an officer, or
whether he should have been promot-
ed or not, and I therefore regret that
1 cannot allow this practice to conti-
nue.

Nevertheless, I would not like to go
further before referring to one or
two matters which came up here. One
is, a reference was made regarding
the selection of a certain officer in
which there is an indirect aspersion
on the Union Public Service Commis-
sion. The officer was selected as a
News Editor on the 22nd November
and 24th and 25th November in a
written test and interview by the
Union Public Service ~“ommission and
certain things were said which put in
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doubt the fairness and impartiality
of the Commission in doing that. I
think this is a very undesirable thing,
and it is very unfair to cast asper-
sions on the Union Public Service
Commission. 1 am forwarding and 1
am drawing the attention of the
Union Public Service Commission to
this matter, and I am sure they will
themselves take up this question
either with Parliament or with Gov-
ernment, and whatever happens, I
will put it before the House. I might
also say regarding this matter that no
cfficer’'s cause benefits by this sort of
pleading or by the abuse of other
officers here simply because that
particular officer was not chosen and
this man who chosen in his place.
There are regular channels for these
officers who want to have their griev-
ances redressed, and if once we allow
that Parliament shall be the place for
deciding the questions of the merits
or demerits or the promotions or
transfers of individual officers, then
there can be no end to it. And this
is not a practice which I would like
to encourage here. I therefore cannot
allow this question to be debated
here, as it is possible that in my say-
ing also, certain reflections might
have to be cast on other persons con-
cerned, which I do not think--because
it is again a vicious circle—is a right
practice for Parliament to follow.

You yourself, Sir, were good
enough to mention this matter day
before yesterday and even today.
But in regard to this question, day
before yesterday, two of the impor-
tant Members of the Opposition rais-
ed a point which, though it might
have passed unnoticed by some, is of
sufficient importance, and I hope the
House will bear with me for a while
if I mention it at some length.

The Member from Vijayawada a
number of times, and the Member
who is now sitting opposite also,
mentioned that the Government's
actions, and the Ministry’s actions
interfere with the work of the offi-
cers of the All India Radio? I was
amazed to hear this repeated many
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times. I was thinking probably refer-
ence was being made to some great
war lords of China or a dictator in
Europe or America, whose pleasure has
been disturbed by the orders of this
Ministry. Who are these people whose
work is being interfered with? Gov-
ernment’s orders regarding the work
of officers is that officers carry out
their duties according to the direc-
tives and orders issued by Govern-
ment from time to time.

Now, why is this question of inter-
ference being raised like this? First
of all, it is this Ministry which is
respoasible for the working of the All
India Radio; it is neither the Director
General nor the Deputy Director
General nor all the small officers who
are there. Thie Ministry is responsi-
ble to Parliament' and it is this
Ministry which has to answer ques-
tions for that purpose. Whether it is
the All India Radio or any other de-
partment of Government, it is the
duty of ali officers from secretary
downwards to the chaprasi that they
will carry out the policy and direc-
tives which are issued by Government
from time to time. Those who feel
that they are so great and they are
so high that their work is interfered
with have no place in the All India
Radio or any department of Govern-
ment. Let there be no misunderstand-
ing about it. Let it be very clear that
these kinds of airs. and these kinds
of presumptions that there are people
so high in Government, whatever
their low pay might be, thot they can-
not be interfered wath and that they
must be left to carry on and do what
they like. are not things which any
Government can accept. And I might
convey to those who have probably
asked this thing to be put before
Ifarliament that this kind of presump-
tion is not only wrong, but it is
Something which is against the disci-
pline not only of this Government but
of any Government. And it is not a
Question of All India Radio only; it is
2 question of any Government depart-
ment. If we take up that matter
fu}‘ther I might say that even this
Ministry is not completely master cf
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itself in dictating or carrying out
policies. The Ministry is subject to
the overall control and guidance of
Government and Parliament. and it
has to carry out what Government as
a whole and Parliament direct it to
do from time to time.

Therefore, the utter presumption of
some people who pretend that they
are some people who caanot be intei-
fered with and that their initiative
will be taken away really amazes me.
I might tell them that if in the All
India Radio which is a department of
Governrent anybody has to work.
there will be interference, there
will be more and more interfer-
ence and still more interfarence. If
they dc not like it, well, the All India
Radio is not the place for them. nor
is any department of Government a
place for them. They can certainly go
into what is known as the private
sector; I hope in the private sector
they will be able to get that liberty
which they want, though I am rather
doubtful of it. Of course, they can be
free lancers also. That is for them to
choose. This is a very important point
because last year also some reference
was made to this: and when this year
also I found again, three or four
times, some reference being made to
this that X or Y is being interfered
with, I felt it was time that the posi-
tion was made clear.

Dpring the course of the discussion
again, regarding this matter, it was
stated that there is the Director
General, the great mandarin, who was
sitting and whose work was being
interfered with. Who is he? He is an
officer of Government appointed by
Government to carry out -certain
work according to Government policy,
like any other Director (eneral or
higher officer of Government. No such
Director General, or nobody, can pre-
tend that he has got an authority
which cannot be interfered with by
Government. I therefore want it to be
made very clear to those people who
have such ideas in their heads that
this kind of thing cannot be allowed
to continue.



4179 Demands for Grants

[Dr. Keskar]

But there is something behind this.
I would like, if you bear with me for’
a few minutes, to tell the House the
background of this whole question. As
you know, the All India Radio was
started about a quarter of a century
back as a department, a small depart-
ment in the beginning, it was under
an Executive Councillor, or in the
beginning only a secretary to Govern-
ment, and it was given to a person—I
do not know what the original name
was, later on that name was changed
to Director General.

As you know, at that time there was
no parliamentary government in this
country. There was a foreign Govern-
ment. There was a Governor-General
ruling India. And I think the secreta-
ries or the Executive Councillors were
executive Heads, and naturally the
Director General then was the execu-
tive head of a particular depart-
ment working under the Execu-
tive Councillor or the Secretary to
that particular department. During
those days, it was a very =nall thing.
Probably it was in the ccurse of ce-
velopment, and nothing =uch happen-
ed.

Then suddenly came the war, and
during the course of the war, this
department expanded considerably. In
the course of expansion, a lot of work
had to be done during the war, and
a great amount of authority had Zv be
vested on the man on the
spot, because work had to be
quickly done and implemented. So
that is how grew up the present
All India Radio into a sufficiently big
organisation. Immediately afterwards,
you find there was Independence, and
there was the Partition. As you know
very well, during the Partition, some
of the staff went away to Pakistan;
and some staff remained here.

After Independence, we had a spirit
of expansion of the All India Radio,
because many of the important sta-
tions went on the other side, and new
staff had to be recruited, and an ex-
pansion had to take place very quick-
ly. To state very briefly, what
happened was that the Director Gene-
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ral and the officers associated with
him had to do all that work quickly,
and to give results as quickly as
possible.

During this transition period, ana
as I said during the old period, it
necessarily happened that the Direc-
tor General had a practically free
hand. Now that could not continue
after a regular democratic Govern-
ment was set up, after there was =
Ministry, and after there was a Par-
liament which looked into and
controlled everything. Naturally it
happened that the habit of having
things uncontrolled is not so easy to
control, and it begets resistance, and
a number of things happened in that
era.

The most important era to which
Shri Gadgil referred—and it is true
in the All India Radio’s life—is the
Bokhari era. During those days the
Thrector General and those associated
with him had practically a free hand.
You therefore find that during the
transitional period of three or four
years after Partition and after Inde-
pendence, nobody had any time to go
into the details of these things, and
therefore, necessarily things had to
be left to the man on the spot. Then
things began to stabilise; the Consti-
tution was passed, and Parliament
came into being; and naturally rules
and regulations for the control and
thecking of everything began to come
up.

1 p.M.

Therefore, some people did not like
it—naturally, they woull not like it.
This is not the case with All India
Radio alone. It is also the case with
one or two other departments of the
Government, like the railways, where
formerly things were being run
in a very different way. That is at
the bottom of this cry of non-inter-
ference,—the doctrine of non-inter-
ference. The doctrine of non-interfer-
ence has no basis in a Government
where there is a Parliament, where
there is a Ministry, where that
Parliament controls the Ministry and
the Ministry controls the various de-
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partments and sections. Therefore,
hon. Members will realise about al
this gnashing of teeth and all this
fury that certain people’s rights have
. been taken away. These are amazing
fundamental rights. The Government
appoint a man, give him a high salary;
he says ‘No interference from Gov-
ernment; I must be left free to do
what I like. Under the rules and regu-
lations of government service—and
Government know the rules and
regulations of Parliament which con-
trols the Government—it is not
possible to allow, even if you want it,
a kind of unchecked or non-interfer-
ence policy. It is necessary, it is
essential, and more especially from
the financial point of view, that such
things are controlled, and they are
controlled for the benefit of so-
ciety, for the benefit of the
country, and a check-up takes
place from time to time. I would.
therefore, say most respectfully that
these who claim non-interference cer-
tainly will have to seek some other
place. Even the highest officer of
Government cannot claim that posi-
tion. Therefore, I hope that those who
are concerned will understand that if
they feel that the discipline and the
regulations of government service are
100 much for them. of course, they are
always free to go.

I will take up now the other points
and the criticisms raised here. There
has been a number of questions re-
garding recruitment by the Ministry.
Questions have been raised regarding
programme assistants, regarding the
News Services, regacrding the engin-
<eering staff, the question of quasi-
Permanency and confirmation. It is
not possible to reply to all of them
separately, but I might say that after
this transitional period was passed in
1950-51, we have taken up this ques-
tion with the Union Public Service
Commission for reorganisation of the
Whole permament staff of All India
Radio. This has been going on for two
to three years now. Unfortunately, my
friends like to quote the Union Public
Service Commission when it suits
them or when it is in their favour, but
When it is a question of the Union
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Public Service Commission taking a
decision which does not suit them
they are not ready to acknowledge it
or they brush it aside. Unfortunately,
during the transition period, and pro-
bably in the days of the old DG whea
things could be done probably as they
liked for some time and it was a new
department coming up, a number of
people were recruited in various ways;
some were recruited ad hoc some
were recruited by small committees,
some by big committees, then
some wzare promoted from differ-
ent places without asking the Union
Public Sevvice Commission. It was
natural, therefore, that the Public
Service Commission asked this Minis-

- try that they must be allowed to sift

thoroughly all the cases before they
gave a decision. They have been
carrying on this work and they have
practically completed it. Last year, a
big hue and cry was raised regarding
certain programme assistants. Shri
Sadhan Gupta repeated the same
thing this time. I am mnot going to
repeat what I said last year. I remem-
ber I gave 25 minutes of my time to
the whole case with facts and figures
and the decision of the Public Service
Commission. T am told that I have
falsely represented that the Public
Service Commission said so. I main-
tain that it is untrue, but what I am
going to do now is this. I have noted
all the things where it was said that
we have not done it in consultation
with the Public Service Commission,
and I am going to refer all these cases
to the Public Service Commission, and
I will place their reply on the Table
of the House. But I might say one or
two things more regarding this ques-
tion of technical assistants, engineer-
ing staff and others. The question of
confirmation or quasi-permanency has
been raised. It is a question which
rightly engages the attention of this
Ministry. But probably Members are
not aware that regarding this matter,
this Ministry is in the same difficult
position as other Ministries of the
Government of India. In 1949, in
order to protect the interests of
refugees from West Pakistan, an
order was issued that no confirmation
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shall take place until further orders,
until all the refugee servants came,
and their claimg had been verified.
Then only this question could be
taken up. Now, this was a general
order of Government. It was issued to
this Ministry, as to other Ministries.
We have not been able to take up
this question because of this order;
we have not been able to take it up
before, because unless the regularisa-
tion of the staff had taken place, it
was not possible for us to put up the
case for confirmation or for quasi-
permanency. Now that most of the
work of regularisation has taken
place, I am very happy to inform the
House that this question of quasi-
permanency, confirmation and other
things has been taken up urgeatly
with the Home Ministry and the
Union Public Service Commission,
and I hope that regarding this matter
very soon we will be able to come to
a decision. But it is no use coming
and shouting at the All India Radio
for this because if the hon. Member
takes the trouble, he will find out
that all the other Ministries are in the
same position. Then why single out
All India Radio and abuse it for this
particular thing?

Shri U. M. Tirvedi (Chittor): Be-
cause you are a soft man.

Dr. Keskar: Probably that is possible.
I say the same position applies with
regard to other Ministries also. But
it is to the credit of this Ministry that
it has taken up the case of its staff
and is fighting that the confirmation
and other questions should be taken
up without delay. Therefore, the posi-
tion is quite contrary to what my
friends here have tried to paint it to
be. I can say, briefly, that the main
work, regularisation of staff, which, as
1 said, was very complicated, has been
done. This was necessary in the
interest of the staff, because unless
this was done, the question of perma-
nency or quasi-permanency could not
have been decided. Now that it is over,
I am sure that the future stability
and prospects of the staff will be
settled satisfactorily and on this
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ground at least, there will be no
trouble and no cause for complaint.

As regards the question about the
engineering staff and others, as I said,
I have noted all the points in which
it was said that the UPSC had mnot
been consulted, and I am sending it to
the UPSC. The answer will be placed
on the Table of the House.

Now I come to complaints regarding
the policy or various policies of All
India Radio. The first thing to which
I come is music. Regarding music,
there have been complaints. First of
all, last year we had complaints that
there is too much classical music.
Now, it is entirely untrue, I had said
last year, and I repeat it, that if you
looked at the percentage of music or
different types of music on All India
Radio, you would find that the per-
centages have been practically
the same. A difference of two
or three per cent does not make much.
Since the last eight to ten years,
there is little difference. But then
what has happened is that we have
tried to raise the quality and stand-
ard of what was known as classical
music, because that is the basic music
in the country, because that ijis the
music from which will spring all other
types of music. The emphasis given
for the improvement of that has pro-
bably led some friends to think as if
we are in favour of classical music
and we are not doing anything for
other types of music. I might say that
we are trying as much for folk music,
which is probably one of the most
important forms of the cultural ex-
pression of our people, and All India
Radio has probably the greatest
collection of folk music records that
exist anywhere in the country; it is
growing every day and it is being sys-
tematised and we are trying to see that
some of our folk art, folk music
especially, which was dying should be
revived and expanded. The same thing
might apply to other forms of popular
music.

Now, in this connection, I would
like to say—before I come to the other
question—that the same complaint
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was repeated, which was made last
year, that we are partial to a certain
school of music. I would very respect-
fully request my friends to delve 2a
little into music and see what it |is,
and then make such an allegation. The
shoe is on the other leg. What was
happening was that before I took
over, from the Bokhari regime on-
wards a certain coterie of musicians
had got control of All India Radio.
Even before I took charge, I have been
a student of music all my life and I
knew most of the musicians .....

An Hon. Member: What type of
musicians?

Dr. Keskar: Any type that pleases
you.

I might say that I have known
musicians and I have had talks with
them many times. When I took charge
of this Ministry for the first time, the
musicians said that 80 per cent of the
musicians had no eatry into the All
India Radio and certain people alone
were allowed to go there. The Radio
people said that they had to look to
good music and they were bad and
they did not want them. When we
examined this question, we tried to
see that the largest number of musi-
cians come to the Radio. Because, now
that there is no royal or other type of
patronage for music and all patronage
has devolved on Government, it is
necessary that we should give patron-
age to the largest number of people.
Therefore, it my friend really analyses
this, he will find that 95 ver cent or
more than 95 per cent of the people
who say they are mucicians are on the
rolls of the All India Radio.

Now, Mr. Gupta made a reference
to four or five musicians. I remember
2 question was put in this House last
year and in reply to that question I
8ave in detail the reasons why these
four or five musicians did not come.
They wanted higher fees than wera
Pftered to the top class musiciara. Tt
1s not possible for us because the
gther musicians will go away saying

y are you treating them in a
better way?” This kind of fees and
Other allied troubles will always take
Place and it is not possible to satisfy
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do you think that it is physi-

cally possible that every musi-
cian or everybody that calls himself a
musician shall be on the rolls cf the
All India Radio? It is physically
impossible. But, we have today as
large a number of musicians as possi-
ble on the pay roll and we encourage
them because, there might be people
who may not be cf top class, they may
be of lower class; but, if you encourage
them it is possible that thev will
become better and music will spread
by this experiment. And that is why
we are taking care to see that musi-
cians of all types are encouragsd to
come to the Radio.

Reference to schools of music ani
gharanas has been made. If my friend
will go into music he will find that
there are only two or three schocls in
this country. They are geograpbical
schools and not personal schools
What is known as the so-called gha-
rana school is nothing but this: a
master musician existed at some time,
and his disciples and descendants
form gharana. You can call it a kind
of economic musical unit, It is not a
school of music. There are only two or
three schools 1n Hindustani music and
all the schools of music are there re-
presented. I might go further and say
that I have nothing to compluia about
musicians because most of thein have
whole-heartedly and enthusiastically
co-operated with us because they
know that it is to their interest.

Last year or a year and a half agn,
a number of musicians feared that
they will lose their programmes and
started a hue and cry about audition
ing. But, when the whole thing was.
explained, they themselves came for-
ward and co-operated. I have no cause
to complain about musicians or their
want of co-operation with us.

Reference bas been made to the
question of light music. Some people
are making fun of our light music.
They ask what is this waste of
money? I might say two things.

First of all, regarding the quality of
this music. A number of people made-
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fun of us when we began it. We began
it for two reasoms. You remember at
that time some of the film people had
rescinded their contracts, withdrawn
their contracts saying that they wor't
give records. The Radio therefore,
started its own unit. The other fact is,
as I said at the time of thz last debate
.also, that the Radio was, as a matter
of fact, depending up to 30 per ccut
or even more for its music which was
relayed, on film records. I do noct
think that for the cultural develop-
ment of any corganisation it is ripht
that it should depend on songs pro-
duced in films or anywhere else an- it
has no initiative of its own. I dces
not happen in any country. In a coun-
try like the 'Tnited States where they
use such types of music, most of them
produce their own music and the per-
centage of film records or songs that
are played is very small. We started
this Unit knowing that it iz not easy
to establish such Urits. It is a difficult
thing to build up a new unit which
can produce music which is pleasing to
the ordinary man. But, at the same
time, it is not bound by ceriain siand-
ards or traditions. It should be
pleasing and good at the same time.
We tried it and I :night say that the
experiment has succeeded. I may give
.you one example. A number of people
objected to our songs and so we put
the matter to test. Some of the people
who were most fond of film songs
were from our Armed Forces. So, we
put our songs on the Armed Forces
programme and we did not tell them
from where the songs came. We mix~
ed them up with film so.gs and you
will be surprised to know that they
called for a repetition of some songs
and most of them were frora our Light
Music Unit. I must say I am grateful
to the Press which has shown great
appreciation of whatever has been
done by the Unit and they have
acknowledged that the Unit's work
has at last reached a stage of maturity
and that a number of soags that are
in production are of good quality and
are pleasing t{o the ordinary man. I
think in that we have achieved a
great purpose and I do not think Mr.

4 APRIL 1955

for 1955-56 4188

Gupta ig right when he says that it is
very costly.

When he talks of processing, he pro-
bably forgets what processing means.
By processing we are producing hund-
reds of records of one song and they
are distributed to our various statioms.
Here the question is that when a song
is produced at a particular station, at
that very station it js played many
times, not once, but dozens of times.
But, unless it is processed, we cannot
get many copies. So, we are not able
to distribute all of them all over India.
If we take into account the number of
songs produced and the number of
times they are played ard relayed,
you will find that it compares favour-
ably with film records. Of course, it
costs a little more. But in course of
time it will come to nearly the same
thing as film records. So from the
economic point of view also, it is not
correct to say that it is costly and a
wasteful experiment. I think it is a
very good experiment and the Light
Music Unit has come to stay. There is
a public demand for it and I am sure
that it wil be better and better work-
ed in the fuire.

I may infurm hon. Members that
the question ot omcessing of a large
number of records is being taken up.
At present, our processing TUnit is
very small; it can process only a few
songs. That is the reason why a large
number of songs could not be process-
ed. The processing plant is very cost-
ly and we are coming before Parlia-
ment and I am going to ask for sanc-
tion for the purchase of a bigger
processing plant like those in other
broadcasting organisations. And, if
that comes into being, I am very sure
that you will find that most of the
songs would be distributed to all the
stations and then it will become much
more economic. You might be pleased
to know also that a number of record-
ing companies like the HMV and
others have asked us that they shculd
be allowed to process our songs and
distribute them to the public. The
matter is being negotiated and very
soon you will have some of these
successful songs, also being sold to the
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ordinary public, as the records that
are used in the AIR are not those
which can be played ordinarily by the
public outside. I hope you will be
satisfled that the work of the Light
Music Unit is of sufficiently good
quality. No doubt it spends a little
more. In the beginning— and I warned
the House last year that in establish-
ing such a Unit a little initial expendi-
ture will have to be incurred—it
could not be avoided. But, I am sure
.now, after some experience, this will
not be repeated again.

I come now to the question of Hindi.
It has been raised with a Jreat deal
of fervour in this House that we are
not trying to do anything for Hindi. I
am surprised that the AIR should be
asked to lay down standards of Hindi.
It is not the job of the AIR to lay
down standards of Hindi. Hindi has
been defined in the Constitution and
it is the work of the Government and
there are particular Ministries in the
Government who are charged with
this responsiblity and there are Minis-
tries in other States also. It is their
work to stabilise and lay down stand-
ards of Hindi. It is not the work of
the All India Radio.

May I also say this, that it is prema-
ture to think of establishing a standard
in Hindi? We are now taking up the
work of Hindi and it will take some
time for Hindi to formulate itself and
stabilise itself. Mr. Gadgil was quite
right when he said that Hindi as a
national language has to form itself.
It is too early to think of standardis-
ing it. But, I might say that if there is
any department which has tried its
best for helping the cause of the
spread of Hindi, it is the All India
Radio and the different sections of this
Ministry. We have tried to do our
best. Of course, at present in the news
bulletins and others, we have to use
Hindi and, as you know. in the ma-
Jority of the stations of the All India
Radio, excepting the southern stations,
Hindi is beéing used for announce-
ihents and other things. You have got
. Hindi news bulletins which are broad-
€ast from every 'station of ' All India

40 LSD.—2
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Radio and Hindi lessons are broadcast
from every station, whether Southera
or Northern, and there are many
other measures taken towards this
goal. Naturally, this is not a question
which can be solved in a day. I might
say that the State Governments taem-
selves—where Hindi is the only offi-
cial language—are not yet in a
position to formulate finally as to how
they should carry on their work. They
are finding it extremely difficult and
it is not right for us to take upon our-
selves the finalisation of the standard
of Hindi, thereby coming into conflict
with others. Therefore, our work
might be set at nought by anything
which we may try to do prematurally.
I, therefore, feel that this kind of
allegation is unjustified. The All India
Radio is doing its work and it posses-
ses staff all over India having some
of the best known men in Hindi and
it proposes to have still more. I am
sure that the work of propagation of
Hindi will, in its due proportion, be
done by the Al India Radio like other
sections of Government or like other
States. It cannot be asked to choulder
the responsibility for doing the work
of Hindi and that is not its job.

With your permission, I would like
to say a few words regarding the
general question of programmes. Last
time I said:

“There is always criticism that
programmes are bad, that this
programme is no good and so on
and it is difficult for me to answer
that question because that can be
a matter of opinion.”

But I would like to say a few things
now regarding the question of im-
provement of programmes. First of
all, improvement is a continuous pro-
cess. A thing goes on improving and
there is no finality to it and there is
no absolute standard of improvement
so that you can say this is improve-
ment and that is a thing which is not
improvement. The work of improve-
ment or change has to be carried on -
continuously and therefore, it is not
‘possible to pin down like this; and say-,
“Here is no hnpmvunmt it is [o,,
good” If my hon. *friends ﬁnv
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trouble of going into details, they will
find that continuous efforts are being
made to improve not only the quality
but the variety of the programmes. If
you look at the details which you find
in the Estimates Committee’s Report,
you will see that the items of pro-
grammes, that have been continuous-
ly increasing during the last five
years, are every day going up, and the
main object is to give to the publi: as
much of variety as it is possible to
give.

Shri K. K. Basu
bour): Sometimes

(Diamond Har-
meaningless be-

Dr. Keskar: I am afraid he is o
imntelligent and our ordinary program-
mes are not for him, but they are
meant for the masses.

Shri K. K. Basu: Waste of public
money.

Dr. Keskar: That is a question of
judgment.

Shrimati Sushama Sem: The stand-
ard of programmes should be improvd
for the village uplift.

—

Dr. Keskar: I am prepared to listen
to all their suggestions but mow the
time at my disposal is short. The main
thing to remember is that our pro-
grammes are 90 per cent in Tndian
languages, our programmes are Very
little in English. Some hon. Members
have compared the All India Radio with
BB.C. and N. B. C. and many other
foreign organisations, but I must say
that there cannot be a comparison.
The quality, outlock and structure
are different. If the All India Radio
had English programmes, we could
have compared them with the B.B.C.
or N.B.C. Suppose 1 take up a pro-

gramme in Assamese or Oriya, how.

can you say that this programme is
not good? In that case you. will have
to compare it with the things general-
ly prevalent in Oriya culture or
Assamese culture or any other culture.
X quite agree that the hon. Member
aoes not agree with me.

4 APRIL 1955

for 1955-56 4192

Shri K. K. Basu: Nobody denies
that. As a Bengali, I know what we
should expect from a programme re-
presenting Bengali culture.

Dr Keskar: The hon. Member may
have his own opinion, but what I am
saying is that though the hon. Member
is not comparing ours with the B.B.C.
or the N.B.C., there are other Mem-
bers who are doing it, and again the
hon. Member might be having his own
opinion about Bengali programmes,
but comparisons with the B.B.C. and
N.B.C. are not at all correct, the ana-
logy is wrong, and our programmes
must be judged on the basis of the
standards in the different languages.
As you know, the development of the
different languages is of a different
type; in fact , I might go still further
and say that it is the establishment
of radio stations in certain cultural
and linguistic areas that has given
the greatest fillip to those cultures and
I might present facts and figures
about it and also the opinion of the
people of those areas. Naturally, if
you say that the improvement should
be more, that is quite true and we
are trying our bes.. but to say that
there is no improvement and the pro-
grammes are all very bad is, I think,
rather being severe. To those who
compare us with the B.B.C. or N.B.C
—B.B.C. has been quoted many times
—I would advise them to try and read
British papers, and by British papers
I do not mean the dajlies which come
here—because most of the British
opinions are not expressed in the
dajlies—but the weeklies and month-
lies which give their criticisms and
their opinions om cultural matters.
You will find that the criticisms
against the B.B.C. are as severe as
those that you are making on the
AIR. but of course, the Englishman
does it in a very discreet and mild
manner, in his own way and not in
any vindictive way as somebody may
do here. In the matter of cultural
choice, whether it is a talk ar =
feature or any other thing, opinions
are always different, and it iIs very
difficult for anyome to sar “This 1s
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good or this is bad” and there will be
people who will differ and say “This
is not so good”. But I might inform
hon. Members that I am quite ready
to listen to any constructive suggest-
jons that might be made regarding
the improvement o6f programmes and
we will certainly try to implement
whatever good suggestions that come
from any quarter. Whatever hon.
Members’ opinions might be, I am
also in touch with public opinion and
I can say......

Shri M. S. Gurupadaswamy: Public
opinion through All India Radio?

Dr. Keskar: I can say that definitely
the public does appreciate the im-
provements in the All India Radio.
That does not mean that I am satis-
fied with the improvement. I am not,
but that does not mean that there is
no improvement. It is all a relative
term. 1 feel it has done better and
better and I am sure that now that
the reorganisation of the personnel
and cadres has been practically settl-
ed, we will have even greater time to
devote to the improvement of pro-
grammes and we will be doing better
in the coming future also.

I would like to refer here to one or
two matters regarding . .

Skri P. N. Rajabhoj (Sholapur -
Reserved—Sch. Castes): Lord Buddha
and the Scheduleq Castes.

Dr. Keskar: If hon. Members will
allow me to speak, I would like to »ay
a few words about other matters. The
rura] programmes form one of the
most important things in our bpro-
gramme structure and we realise the
importance of this medium which can
bring the rural public into contact
with the outside world, make known
to them the news, give them enter-
tainment and many other things. Un-
fortunately, much could not be done
regarding this matter because upto
about three years back, most of our
stations were pilot stations which bad
only a small range. Therefore, one of
the first things necessary for expand-
ing the rural programmes is to see
that the power of the stations in-
creases so that it covers a much larger
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area. That is what has been taken up
during the developmental plan of the
All India Radio. Side by side, we have
an ambitious plan for supplying com-
munity listening sets to & much larger
number of villages; during the course
of this year and the next we propose
to give more than 25,000 community
listening sets distributed to States to
be placed in villages for the berefit of
the village community. We propose to
increase this number much more and
see that all important villages have
community listening sets where they
can collect and listen to =mews and
other things uf interest.

There was a reference made %0
cheap radios. I quite agree. I am one
of those who believe in it. and in fact
1 have incurred the displeasure of tke
whole industry by advocating that
there must he cheap sets, otherwise
the public will not buy them. The
pity is that cheap sets which have one
or two bands will not be cf use unless
you have more powerful coverage,
especially by medium wave. Shri
Sadhan Gupta said that we sheould
first evolve and produce these radio
sets and then have a medium wave
transmitter. The instaliation o1 =
transmitter will take a year or two.
If this is to be taken up later —first
radio sets and then transmitters—
people will become so annoyed that
they had spent money on the seis we
must first have powerful medium
wave transmitters so that the public
can easily listen to them when they
like and then we may ask the public
to buy cheap one or two band sets......

Shri Sadhan Gupta: I might have
been misunderstood. What I meant to
say was that there must be some pian
for the supply of cheap sets when the
medium wave transmitters are install-
ed. We find no such plan.

Dr. Keskar: There is no plan te
produce such sets. Immediately the
transmitters sre being installed, scme-
thing will be done regarding this
matter also. I am saying that the
question of transmitters was impor-
tant and must come first even from the
point of view of those who have ordi-
nary sets. They were complaining that
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they were not able to listen to the
stations; sometimes they listen; some-
times they get freak listening or ir-
regular listening. The questinn of
cheap radio sets is certainly one of
the important questions today and the
attention of the Government has been
drawn to it and we will certainly try
to whatever possible regarding this
matter.

In the next two or three minutes, I
might mention about two or three
salient things that had been done
after a review of the All India Radio.
As 1 said, re-organisation and regula-
risation of the permanent personnel
has been practically completed now.

Another thing that we have taken
up during the last year or two is this.
As I said, the ALR. has been in a
kind of confusion; there has been no
regular financial rules for the dis-
bursement of money, etc. We had ap-
pointed a Deputy Accountant-General
to go into the whole question and all
these rules and regulations have now
been finalised so that each station
could function according to these
rules. It is a very important matter
from the point of view of spending
public money. ] must here pay my
tribute to the officer who has been
deputed by the Auditor-Genersl for
this purpose and who has helped us
in this matter. This work also is
practically over.

Then there is this third phase. This
radip network which was only five or
six stations previously, has now more
than 22 stations and it has certainly
expanded; within 5-7 years it has be-
come very big. Division of work which
exists in all broadcasting organisa-
tions has also to take place here. Up-
till now, there has been no such
division; officers had {o do all sorts of
work and were considered responsible
for everything—from production of
programmes to filling up of contracts
and keeping of accounts. All these
things will be divided and trerm will
be ‘specialists in music, or in liternturé
-%m ofher subjects who will help in

the producton of ' programmes. This
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arrangement will help to raise the
quality of the programme. This 1s
done by all broadcasting organisations.
Unfortunately, we have had no time
to do this but this is being taken up
now.

I have not mentioned about the
Five Year Development Plan because
we had circulated a detailed printed
note to the hon. Members which gives
all the details of this. Therefore, I do
not mention that here. I might draw
the attention of the hon. Members to
the fact that the details regarding the
working of this All India Radio has
been examined by the Estimates Com-
mittee and they had submitted their
report. Hon. Members will find there
a lot of things.

I might mention one or two matters
regarding the Press Information
Bureau, which has come up for men-
tion here. One hon. Member said that
the regional languages are heing neg-
lected in the PIB. It is not a correct
statement. In fact during the last two
years, we had been continuously in-
creasing the linguistic centres for the
distribution of PIB material. We had
already covered a majority of the
languages and there are only two or
three left out—probably two—and
that also will be covered soon so that
no linguistic area can complain that
we are not trying to cater to the needs
of the linguistic newspapers in any
particular area.

There was some criticism about the
duties of the PIB officers. An hon.
Member said that the PIB officers are
running round, giving the speeches of
Ministers. Some hon. Members are
perhaps under some misapprehension
about the duties of the PIB. It is
meant for acquainting the Press with
the varioug @spects of the Government
policy and give them material regard-
ing them so that they can judge all
questions in all aspects and come to
whatever decision they may like It
in the course of that they give the
speeches of Ministers, I do not think

they are doing W which i¢ nut
warranted or which ’sz. 1 lp
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not think it is given to Press merely
for printing. A lot of information is
given by the PIB which is used as
material for study by the newspapers
and it is mot for simply printing them.
The duties of the PIB are to serve
as a kind of liaison and to give the
Press whatever material they require
regarding the activities of the Gov-
ernment.

I have little time at my disposal...

Mr. Chairman: He began at 1247; I
think he wanted 50 minutes; he
ought to finish at 1-38......

Dr. Keskar: If you can give me a
few minutes more,.....

Mr. Chairman; I do not want to
stand in the way of his speech.

Dr. Keskar: It would not be correct
for me to finish without saying a few
words about films......

Shri P. N. Rajabhoj: About our cut
motions and representations also.

Dr. Keskar: These will be taken up.
A number of friends had raised the
question whether we should have
stricter censorship. I may very briefly
say here that censorship is not a
moral or legalistic procedure. It is
being carried on not by the Govern-
ment but by an automomous body
called the Centrtal Board of Film
Censors established by Parliamentary
statute. Its work is a social work, that
is to say, to see whether particular
films are such as can be considered
from the social piint of view to be
desirable or undesirable.

Of course, there may be questions
of law and order which might crop up
but that is very rare. Therefore, the
Question of moarlity or purity is quite
beside the point. I quite agree that
there is a very strong feeling in the
country that there should be stricter
censorship but the question is one for
the Parliament to decide and not for
me. If Parliament which is the repre-
sentative of people feels that there
thould be stricter censorship, it is for
it to say so. Government in this
Matter of censorship has been asking
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that Board to act according to the
trend of public opinion and the opin-
ion of society and nothing
more. Therefore, it is for the
Parliament to decide whether it
thinks it fit that we should have in
the interest of society and welfare
State, stricter censorship. If it comes
to that conclusion, Government will
certainly carry out what the Parlia-
ment wants it to do.

The question of heavy duty on films
has been referred to. I may say that
it will be taken up with the Coem-
merce and Industry Minister. The
charge made here that we are
neglecting the regional languages is
not correct. We are trying to produce
a larger number of films in regional
languages but hon. Members must
remember that that expenditure, if
we produce all the films in all the
languages in large copies, will be
enormous. I am not sure whether
Parliament would sanction that ex-
penditure. If it is sanctioned, we will
certainly go ahead and produce fillms
in as many languages and in as large
number of copies as possible.

The demand for the manufacture
ot films in India is certainly a right
one. We will certainly see that this
question is taken up and something
is done about it in the next Five Year
Plan. It is necessary that this should
be done from the point of view of
cinema and also from the point of
view of photographic films which are
nearly the same things.

In view of the fact that I have not
had much time......

Shri P. N. Rajabhoj: What is the
scheme on untouchability—regarding
abolition of untouchability?

Dr. Keskar: We have already plan-
ned one film regarding the production
of untouchability and we propose to
have a bigger and better one about
this matter.

Shri M. S. Gurupadaswamy: Is it
production of untouchability or abo-
lition of untouchability?
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Dr. Keskar: Prod-ction of a film on
the abolition of untouchability.

I am sorry I am not able to deal
with the question of Filmg at greater
length for want of time. But the in-
dustry is a private one. Naturally all
sorts of trends are there in the indus-
try. In fact, we have even received a
representation from some Cinema
actors that in the interest of actors,
the industry should be mationalised.
Other sorts of representations also
keep on coming. Anyhow, this ques-
tion can be taken up at some other
time and can be discussed, if the
House so desires.

I am sorry that I have not been
able to deal with a mumber of other
points raised by hon. Members, but I
might inform my hon. friend from
Vindhya Pradesh that the question of
a radio station in Vindhya Pradesh
will be taken up actively.

Shri P. N. Rajabhoj: What about
my cut motion. I want to kmow
whether any film is going to be pro-
duced regarding Lord Buddha?

Mr. Chairman: The hon. Member
should stand up and put the question.
He should not continue sitting and
put the question.
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Mr. Chairman: I shall now put all
the cut motions to the vote of the
House.

The cut motions were negatived
Mr. Chairman: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sum neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March, 1956, in respect of the
following heads of Demands en-
tered in the second column there-
of:

Demands Nos. 62, 63, 84 and
126.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced below.—
Ed. of P.P.]

DeEMAND No. 62—MINISTRY OF INFOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 37,98,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, inrespect
of ‘Ministry of Information aend
Broadcasting’.” . ;
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DEMAND No. 63—BROADCASTING

“That a sum not exceeding
Rs. 2,87,24,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect

> 9

of ‘Broadcasting’.

Demanp No. 64—MISCELLANEOUS DE-

PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF INFORMATION AND
BROADCASTING

“That a sum not exceeding
Rs. 1,13,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry
of Information and Broadcasting’.”

DeEMAND No. 126—CAPITAL OUTLAY ON
BROADCASTING

“That a sum not exceeding
Rs. 3,66,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Capital Outlay on Broadcast-
ing.”

DEMANDS re: MINISTRY OF PRODUCTION

Mr. Chairman: The House will now
take up discussion of the Demands
for Grants Nos. 85, 86, 87, 88, 89 and
131 relating to the Ministry of Pro-
duction. As the House is aware 4
hours have been allotted for the De-
mands of this Ministry.

There are a number of cut motions
to these various Demands. Hon.
Members may hand over the numbers
of the selected cut motions which
they propose to move at the Table,
within 15 minutes. I shall treat them
as moved if the members in whose
names those cut motions stand are pre-
sent in the House and the motions are
otherwise in order.
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The time limit for speeches will, as
usual, be 15 minutes for the Mem-
bers including movers of cut motions,
and 20 minutes if necessary, for
Leaders of Groups.

DeEMaND No. 85—MINISTRY OF PRODUC=
TION

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 9,66,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Ministry of Production’.”

DEMAND No. 86—SALT
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,21,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Salt’.”

DemaND No. 87—OTHER ORGANISATION
UNDER THE MINISTRY OF PRODUCTION

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 1,02,41,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Other Organisations’ under the
‘Ministry of Production’.”

DeEMAND No. 88—GOVERNMENT
COLLIERIES

Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 3,89,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Government Collieries’.” i
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DeEMAND No. 89—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE OF MINISTRY OF PRODUCTION
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 89,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Production’.”

DeEMaND No. 131—CAPITAL OUTLAY OF

THE MINISTRY OF PRODUCTION
Mr. Chairman: Motion is:

“That a sum not exceeding
Rs. 8,9251,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in respect
of ‘Capital Outlay of the Ministry
of Production’.”

Dr. Rama Rao (Kakinada): While
speaking on the General Discussion
on the Budget I referred to the efforts
of the Ministry of Production regard-
ing the setting up of steel plants in
India. We had, first, a contract with
a German concern; later on we entered
into a contract with the Soviet
Union; now we are going to have an-
other contract with a British concern.
In this connection—I do not wish to
go into details—I would like to point
out the differences between the vari-
ous eantracts.

There are various vested interests,
Indian and foreign, who want to
sabotage the steel plant that is going to
be built by the Soviet authorities. Itis
for the Government to see whether
they want it or not. The Soviet steel
contract gives us a number of special
features which are certainly an im-
provement on the previous contracts
into which we have entered. For
instance, no foreigner owns any share
in the steel plant. I am drawing at-
tention to this because we are now on
the threshold of another contract
awith a huge British combine. Re-
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garding the German concern, though
there is scope for world-wide tenders,
it is only in name, because after all
they are our technical advisers; so the
scope for calling world tenders is
practically limited. However, my in-
tention now is to draw a lesson for the
next contract. I would first of all in-
sist that our technicians who are go-
ing to be trained must be associated
with the concern from the very be-
ginning fully. As in the case of the
Soviet steel plant, we must insist on
the purchase of all materials that are
available or can be manufactured in
India.

Now, I want to ask: is this concern
going to be a completely Government
State-owned concern, or is it going to
be a Government cum British inter-
ests, or is it going to be a Government
cum British cum Indian capitalist in-
terests? I have a fear of these Indian
investors and foreign investors hav-
ing a share in these concerns, because
ultimately these clever businessmen
will any day have an over-riding
voice, if not in law, certainly in prac-
tice. So, I warn our friends to be
wary. Sir Eric Coats, a former Sec-
retary of Finance here, is coming to
negotiate; I hope that some of our
officers who were subordinate to him
once, will realise that they are no
more his subordinates.

Shri K. C. Reddy: May I just point
out that the negotiations in respect
of the British steel plant are being
conducted by the Ministry of Com-
merce and Industry and it will be
more appropriate if this subject is
dealt with in the course of the dis-
cussions on the Demands for Grants
of that Ministry?

Dr. Rama Rao: In this connection I
would certainly request the hon. Minis-
ter to tell us plainly and directly why
this steel plant has been transplanted to
the Ministry of Commerce and Indus-
try. This House must be taken into
confidence. There are all sorts of
stories going about—that the Minister
of Commerce and Industry was angry
over something and went away to
Madras, but did not unload his lug-
gage from his carriage!
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Mr. Chairman: How does the hon.
Member expect the Minister of Pro-
duction to reply to it?

Dr. Rama Rao: It is collective res-
ponsibility, Sir; as such Government
must tell us. We cannot just be al-
lowed to be carried away by the
stories that the Press people tell us.
Two steel plants are going to be set
up. Why a third? And why should
negotiations for this be carried on by
another Ministry? The Ministry ot
Production have the experience; they
know the drawbacks. I do not mean
to say that this particular Minister is
fit and the other is unfit. We want
to know why this transfer has been
made? Because it is a very signifi-
cant thing. If the press report is an
indication that the Minister of Com-
merce and Industry wanted the third
steel plant to go into the private sec-
tor and on that issue he resigned, or
threatened resignation, that is a very
significant factor. Later on the Minis-
ter has been brought back. The
story goes that this has been offered
as a price for it. If that has any truth
I raise very serious objection, because
it is something like what we in
Andhra say Brahmana Pelli Koduku.
That is to say, in Brahman marriages
in the old days there used to be a
function, mostly for entertainment,
where the bridegroom threatens to go
away to Banaras because nobody is
prepared to give his daughter to him,
and he starts with a small packet of
rations over his shoulders and goes
north. And then somebody comes to
him, puts a bit of jaggery on his chin
and says “you are a very great man,
the society is ungrateful, I will give
my sister to you, please come back.”
I do not know whether this British
Plant is the jaggery for the Minister.
It is for the Government to say that.
It is a very serious matter, not one
for laughter. (An Hon. Member:
What does the bridegroom do?) He
comes back, just as our Commerce
and Industry Minister has come back.
What I have related is only a farce
Which we do not see in practice—ex-
cept in regard to Ministers.

4 APRIL 1955

for 1955-56 4206

In this connection I want to draw
the attention of the Government to
the Tungabhadra Dam. A huge re-
servoir was built, an excellent
achievement. It was started before
the Congress Government came. At
present the water is there, but there
are no canals, the land is not ready.
I want to bring this out, because I
do not want the Government to be in
the same plight as they are in so far
as steel is concerned. So the project is
a very welcome thing, but side by side
we must have channels for consump-
tion.

Coming to coal, I stand for national-
isation of all coalfields. There are
the government coalfields. I would
only request the hon. Minister to see
for himself the quarters of the work-
ers in these collieries. The quarters
are in a very unsatisfactory condition.
And here I must say about the Sindri
Factory also. There is what is called
casual labour there. A vast majority
of them have no quarters. The quar-
ters are not sufficient. The hon. Min-
ister must see that in all State con-
cerns the Govearnment must provide
its own quarters with sanitary conven-
iences, even to the lowest staff.

I am told our reserves of coal, as
also of iron ore, are huge. So let us
exploit them to the maximum extent.
T would suggest that we can start
dry distillation and manufacture of
dyes from coal. There are so many
things we can manufacture out of
coal, and Prof. Haldane says in one of
his books that in course of time, us-
ing coal as fuel may be the worst
type of waste and that we can manu-
facture dyes, medicines and so many
things out of coal. I think the Produc-
tion Ministry must start one project
for that purpose, especially as our
stocks are plenty. The highest and
the best grade coal mines are in the
hands of foreigners. So, at least take
over those coalfields as a first step.

Talking of iron and coal I would
remind the hon. Minister of what Shri
Meghnad Saha said last year, namely
about the establishment of a bureau of
iron and steel technologist. With
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Tata Iron and other things and with
the present schemes we must have a
bureau of iron and steel technolo-
gists. I would even suggest, if neces-
sary, having extra staff so that we
will have sufficient number of men
trained for expansion.

Coming to the Visakhapatnam
Shipyard it is a very pathetic thing
to see that we are behind schedule.
We are not producing enough ships
and we have been falling short of the
target. A ship whose keel was built
on 16th December 1953 has not yet
been completed, and a ship launched
on 16th August 1954 has not sailed so
far. I want to know why. I am told
that with the exception of the latest
arrival, the French technicians there
are not up to the mark. I won’t use
stronger word. The Minister must
look into this and see that things im-
prove.

Then I want to bring to the notice
of the Minister the labour situation in
the Shipyard. There was a retrench-
ment. Eight hundred workers were
retrenched. Under the Justice Maha-
jani agreement some were re-employ-
ed. But the Shipyard authorities are
following a course which I may call,
to be brief, a fraud on the workers.
They are appointing apprentices so
that they can avoid re-employment of
discharged workers. An unskilled
worker gets Rs. 80 a month in the
form of Rs. 1-2-0 per day plus dear-
ness allowances. The apprentice gets
two rupees a day. It looks nice, but
he gets only Rs. 52 a month. To avoid
the appointment of regular workers
and paying them eighty rupees, they
appoint apprentices at all levels. And
owing to the unemployment position
you get them as unskilled, skilled and
semi-skilled workers. I request the
Minister to look into this matter and
see that the retrenched workers who
deserve re-employment are re-em-
ployed properly.

Sir, I was stuck up in coal and iron.
1 want to say something about Sindri.
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Sardar Hukam Singh (Kapurthala-
Bhatinda): You got stuck up in jag-
gery!

Dr. Rama Rao: Why do you allow
the A.C.C.? Why not have your own
factpry? I would suggest that for
the Nandikonda Project you should
have your own factory instead of al-
lowing private concerns.

Regarding salt, the Salt Cess Act
was passed, but the Rules have not
yet been framed. And the amount to
be spent for labour welfare, co-opera-
tive stores and other develooment is
lying because no Rules have been
framed. Secondly, the Salt Cess Com-
mittee suggested a re-alignment
method. That has not been followed.
Regarding the sale of salt I will not
give details, but salt must be sold by
weight and not by measure. It looks
ticklish, but that is very important to
improve the quality.

Then as regards the D.D.T. factory
I am glad it has started production.
As regards the next factory, why
should the I.C.I. be given permission
to produce in India? I can under-
stand about Tatas. If Government
cannot do something by themselves,
why should the British octopus be
allowed to spread its tentacles in
lines in which we can produce?

Shri K. C. Reddy: So far as I know,
no such permission has been given.

Dr. Rama Rao: I have got this news
item from the Times of India of yes-
terday or day before yesterday, which
says: “The remaining 2,000 tons of
D.D.T. annually required is expected
to be produced by the Imperial Che-
mical Industries in Calcutta and by
the Tata Chemicals at their Mithapur
factory.” But I do not care for the
news item if that is not correct.

Shri K. C. Reddy: It is not correct.
Dr. Rama Rao: Then I stand cor-
rected.

Regarding fertilizer factories, I do
not know whether Mr. Mukerjee pro-
mised every State he visited, but we
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thought we could get one for Vijay‘a-
wada. I hope the ban. Minister will
consider it favoural'y.

2 PM.

Since we are producing penicillin,
we must be able to produce other
antibiotics also. Because, once we
produce one, we will have sufficient
men and it will be easy to produce
other antibiotics. I hope the hon.
Minister will take steps to produce
other antibiotics also so that we may
be able to supply these valuable medi-
cines cheaply and freely to the people.

Shri Bansal (Jhajjar-Rewari): If I
rise to speak on the Demands of this
particular Ministry, I do so because I
think well of the Ministry. In fagt, I
think very well of the Ministry; bit
not quite as well as the Ministry
thinks of itself,

I have been looking into the figures
of the total investments made in the
various enterprises under the control
of this Ministry and I find that if the
budgeted amounts are fully utilised
in the current year, even then, the
total investment will be less than 50
per cent of the amount given in the
Five Year Plan. I particularly re-
gret that this should be so, because
it is the Production Ministry which
has to bear the brunt of the industrial
development in the basic sector of the
industries. If the progress of invest-
ment continues at the rate at which it
has done, I am afraid we will not
progress as fast as all of us want to
do. I do not say this in a spirit of
carping criticism, but because I want
to bring to the fore the shortcomings
of this Ministry in a constructive man-
ner so that steps may be taken by the
Minister and his officers to step up
the rate of developmental investment
so as to ensure that in the coming
years whatever is programmed may
be fulfilled. I do not want to go into
the break-up of the figures, because
that would take much of my time and
I will be left with little to say on the
various items which I want to do.

1 will take up the various indus-
tries under this Ministry in the order
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in which they are mentioned in this
report. Take the Hindustan Steel
Works. It was a fair agreement that
was arrived at by the Government of
India with the Germans. I find that
on 17th February, 1954, the site for
this plant was finally selected. Ac-
cording to the agreement, within four
years of this date, the factory is sup-
posed to go into production. More
than one year has passed May I know
what progress has been made in this
period of 13 months so that the hopes
that steel will begin to flow from the
furnaces by February, 1958 may be
realised. I am aware that the Minis-
ter will say that after the signing of
the agreement, we have increased the
size of the plant from five lakh tons
to one million tons, and that that may
lead to a certain delay. What I urge
upon him is that this change in the
capacity of the plant should not be
allowed to come in the way of our
achieving the target date. My con-
crete suggestion in that direction
would be that the staff of these works,
which is at present located in New
Delhi should at once be shifted to the
site so that greater urgency is impar-
ted to all the officers and the tech-
nical staff that can happen on the
site itself.

Then, I take the Russian steel plant.
I have nothing to say against the
agreement as such. But, I would like
to know why there is no provision for
global tenders in that agreement. All
that is said is that the matter of prices
will be settled by mutual agreement
between the Government and the
Soviet organisation. This will pre-
sumably be done after we have ac-
cepted the project report and spent
millions of rupees. May I know if it
will at all be possible for the Gov-
ernment of India to settle the price of
the steel plant to their advantage once
they have spent such a lot of money
an the project report and also on
yarious other things that would have
happened by then?

The second point that I would like
to be clear about is why in this agree-
ment there is nothing mentioned about
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performance by the Soviet organisa-
tion. I know that it is not going to
be a turn-key job. Even so, certain-
ly there could have been a certain
provision in this agreement so that the
target date within which this plant is
to go into operation could have been
ensured. I have gone through this
agreement very carefully. While I
find mention in a number of places as
to what the Government of India will
have to undergo if they do not do this
part. of their job or that part, there is
no similar stipulation about what
would happen if the Russian organ-
jsation fails to do any one of the vari-
ous things that are mentioned in the
agreement. There is only one stipu-
lation here, that if there is any delay
on the part of the Soviet organisation
in the commissioning of the entire
works by the date agreed upon for
such commissioning, the payments
due after such commissioning shall be
postponed by a corresponding period.
This is the only condition mentioned
here. What will happen to the inter-
est? 1 find that the interest is to be
repaid along with the capital from
the very next year. Only the instal-
ments are mentioned. In case the
plant is not commissioned and the
payment of instalment is postponed,
why should interest still be paid on
those instalments?

Then, on page 39 I find—this may
be a small error of calculation only—
annual payment thereafter for four
years. The amount mentioned is
Rs. 12 million. I take it that this is at
the rate of Rs. 3 million per year and
not Rs. 12 million per year, because
the total is only Rs. 25 million.

Shri K. C. Reddy: Annual payment
for the whole period ef four years.

Shri Bansal: Thank you.

A

I would also like to know what is
the position in regard to the- other
steel plant for which negotiations are
about to be carried on. Only yester-
day, the newspapers announced the
arrival of a mission from the UK.
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The Minister has just now announced
that the Commerce and Industry
Ministry are carrying on negotiations
with that mission. What happens if
another country wants to hold nego-
tiations? I am not putting a merely
hypothetical question. I understand
some people came from another
country and they are still in a great
deal of doubt as to with which Minis-
try they are going to negotiate. I am
not interested which Ministry handles
this. But, for God’s sake, let there
be no uncertainty about it. Let the
people in those countries which are
interested in putting up a steel plant
here know definitely as to with whom
they are going to deal in this matter
of steel

Shri S. V. Ramaswamy
‘Who are the new-comers?

Shri Bansal: I think the Minister
knows them.

(Salem):

Shri K. C. Reddy: No.
Shri Bansal: Austrians.

I would also like to know what i
the employment policy of the Gov-
ernment in regard to these various
undertakings. In yesterday’s papers
again, a huge advertisement has ap-
peared announcing that there are jobs
going for a large number of technical
positions in this Bilhai steel project.
And this advertisement is signed by
the Joint Secretary and Officer on
Special Duty incharge of Bilhai steel
project. Are these jobs going to be
given purely on a departmental basis,
or is there going to be a Board of
Selection appointed for selecting these
highly important personnel? My sug-
gestion in this respect would be that
normally these things should go to the
Union Public Service Commission.

Dr. Lanka Sundaram (Visakhapat-
nam): Hear, hear.

Shri Bamsal: I know the Minister
will reply that the Public Service
Commission will take perhaps six
months or ten months to make the se-
lections. So, if that is not
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possible, I think a Selection Board
should be appointed with some
high officer of the Ministry as
the Chairman and he shoul¢ .ave
with him on the Foard people whe are
qualified, who have knowledge, who
have experience of the working of
steel plants and who are qualified to
make the selections. Otherwise, I am
afraid that with all the best inten-
tion on the part of the Government
and the Project Officer concerned, we
may find that proper selection has not
been made.

Shri K. C. Reddy: Such a Board
has already been appointed.

Shri Bansal: Well, thank you very
much. At least I did not know of it.

Dr. Lanka Sundaram: Nobody knew
about it.

Shri Bansal: Then also I understand
that an officer has been appointed as
the Project Officer. I have not the
pleasure of knowing that gentleman.
I wish him well. That is all I say
because this is a very important task
that is falling on his shoulders. Here
he will have to deal not only with
persons whom we know, whom we
have been knowing, but with a country
and with people whom we have not
known so far and in this very difficult
task he has my good wishes with him.

Now, I come to Sindri. I know that
the Minister will say that it is not
really his baby because it came into
being about ten years ago, and he is
just holding it.

Shri K. C. Reddy: Ten years ago?

Shri Bansal: Yes, 1944 or so. It was
conceived in 1943-44.

Dr. Lanka Sundaram: And deliver-
ed when and by whom?

Shri Bansal: Sindri is one of those
Projects which is doing fairly well.
It has begun to do fairly well now.
From the balance-sheet I find that
huge loans were taken from the Gov-
ernment of India. I do not know
whether they were agsinst’stocks or
®gainst what. 4t,the rate of interest
®t 4} per cent. Now that Sindri is a
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going concern and it has huge stock
of fertiliser at its disposal all the year
round, I think any bank will be able
to advance loans to it at a rate of in-
terest much lower than 4} per cent.
and I think a recommendation may be
made by the Ministry to the Board of
Directors to take advantage of the
facilities offered by ordinary banks.

This question of frequent change of
the managing director has been raised
in this House again and again, and I
do not want to take up the time of
ihe House on that, but I would like
to say a word or two about the auto-
nomy of such Boards. Sindri and a
large number of other undertakings
of this Ministry are being worked as
private limited compamies, and they
have Boards of Directors. What is
the amount of autonomy enjoyed by
these Boards of Directors? I was told
that in one or two cases even the tem-
porary vacancy of the managing direc-
tor was filled in straightaway by the
Ministry without the knowledge,
much less consultation, of the Board
of Directors. I do not think that is a
very healthy procedure. When the
Board of Directors are in charge of
the affairs, I think it behoves the Gov-
ernment of India to consult them be-
fore they fill in a temporary vacancy.

Mr. Chairman: Only two minutes
more.

Shri Bansal: Then I would come
straightaway to the shipyard and say
that the Hindustan Times report which
came three or four days back, and
which certainly the Ministry must
have seen, is not so complimentary as
the report of the Ministry. After
reading that report, I find
that Rs. 35000 per ship had
to be paid to a British
concern for not delivering the
boilers in time. I want to know why
we should pay to the British concern
because they are not able to fulfil
their contract in time, a penalty of
Rs. 35,000. I think this was a very
bad sort of thing that was allowed to
be done by the Vizag Shipyard.

Mr, Chairman; Does the‘:;hon;.Meug- !
ber say that the other party did mot'.
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fulfil the contract and yet we had to
pay damages? Is that the position?

Shri Bansal: This is exactly what I
mean. What happened was that the
British concern had to supply boilers
within a particular date, and then they
came forward with an excuse. They
said: “In England we cannot find the
steel plates which are wanted for
your boilers, and we will have to
import those steel plates from some
other country with the result that we
will have to spend Rs. 35,000 more”,
and our Shipyard agreed to pay Rs.
35,000 per ship more on that excuse.
I should have imagined that in such

Mr. Chairman: That is a different
point. It is not that we are paying
by way of damages for another party
not fulfilling its part of the contract.
This is an entirely different thing.

Dr. Lanka Sundaram: It is not a
penalty, but increased rate for non-
delivery.

Shri Bansal: Because my time was
so short I wanted to emphasise this
point that way.

Then, in a number of places it is
mentioned here that although the
ships were launched on a particular
date, they were not delivered till four
or five months because the motive
power, that is the boiler, was not in-
stalled. I cannot understand how they
can be launched without the motive
power. I want to know in whose eyes
the Ministry or the draftsmen of this
report are trying to throw dust in this
way by saying that the ships were
launched although they were not deli-
vered to the users.

Dr. Lanka Sundaram: They were
just pushed into the creek.

Shri Bansal: I have only to say a
word about the refineries and that is
about the employment of Indian per-
sonnel. In the agreements it is defl-
nitely laid down that Indian personnel
will be trained and employed as far
as possible. I know the Minister has
given figures saving that a large num-
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ber of Indians are being employed,
but my information is that they are
being employed only on very lower
jobs. What is the percentage of peo-
ple who have been taken in for train-
ing and for higher jobs? That is &
statement which I want the Minister
to make definitely.

Then, about this waste gas, I want
to know what steps are being taken to
utilise the waste gas from these re-
fineries. Are the Government of India
themselves thinking of putting up
some fertiliser factories at the site of
these plants, or are the Burmah-Shell
and other refineries doing it, or is this
work being given to some private
undertaking? Because every day the
refineries are working, we are wast-
ing so much waste gas which is ac-
tually a very valuable raw material.

As my time is up and I do not want
to tire your patience, I will stop al-
though I have quite a lot to say.

Shri Kasliwal (Kotah-Jhalawar):
I am most grateful to you for having
given me this opportunity of speaking
on the Demands of this Ministry.

While I would like to congratulate
the Ministry on the good work it has
done, I have to voice my complaint
regarding this Ministry in a particular
matter in which my State, the State of
Rajasthan, has not received fair treat-
ment. I refer to the question of the
establishment of a fertiliser factory in
Rajasthan. Rajasthan has not receiv-
ed fair treatment in this matter and I
would like to say that Rajasthan has
been reduced to the position of a
hewer of wood and drawer of water
for the other fertiliser factories which
are already in the country or which
are going to be established now in the
country.

We all know that the entire raw
material for this fertiliser factory in
Sindri comes from Rajasthan which
‘has almost 60 per cent of the raw
material which is being wused in
Sindri. and more than 100 wagons per
Aay—I am told the number of meter
gauge wagons is 175 and the number
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of broad gauge wagons is about 100—
carry a thousand tons of gypsum
every day from Bikaner to Sindri,
and when they come back from Sindri
to Bikaner they all come empty. The
Rajasthan Government appointed a
committee to enquire into the entire
question, and they said that Rajasthan
has all the material available for a
fertiliser factory or a fertiliser unit
which would produce something like
3,50,000 tons, as was suggested and
recommended by the technical mis-
sion. Not only the gypsum is avail-
able, but with the Bhakra-Nangal
project coming into operation, we are
going to have 20,000 k.w. of electrical
energy. At the same time, there is
water also available. Not only are
there water and electricity, but we
have got the lignite mines also from
which coal could be very easily uti-
lised.

-

In fact, the position of Rajasthan. so
far as the question of establishment
of a fertiliser factory is concerned, is
not only most favourable, but I will
say, unassailable. Therefore I must
say with deep regret that the Ministry
has not yet given a thought to this
position.

I need not go into the other ques-
tions, the question of the supply of
labour or the question of supply of
building material, which are all avail-
able near a site which the Rajasthan
Government had suggested at Hanu-
mapnarh. If there is one site today
vyhmh is the best site for the estab-
lishment of such & factoryyit is at
H'anumangarh in Bikaner where every
kind of facility is available. I want
the Ministry to look into this mat-
ter. I want to assure the hon. Minis-
ter that so far as Rajasthan is con-
cerned, every person of Rajasthan will
fegl most grateful for this, if he takes
this into consideration.

You know that in the Five Year
Pflan. Rajasthan was not allotted a
Single penny in the matter of other
industries; every other State was al-
:ohtltgeld. but this State was not given a

A s
mdum'x:,m in the matter of other
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Shri A. M. Thomas (Ernakulam):
Travancore-Cochin State also has not
been given.

Shri Kasliwal: The development of
Rajasthan is long overdue. I want
this Ministry therefore to take this
into consideration. I hope the Minis—
try will not only take this into consi-
deration, but not leave this matter
merely in the hands of a committee.
I am told that a committee has been
established, which goes by the name
of Fertiliser Production Committee, of
which as my hon. friend Dr. Rama
Rao said, Mr. Mukerji was the chair-
man. I do not want that the matter
should go entirely into the hands of
the committee. I want that the Min-
ister himself should look into the
matter, and then sanction the estab-
lishment of such a factory.

1 have no grouse so far as the estab-
lishment of a new factory at Nangal
is concerned. Let Nangal have it.
But at the same time, so far as the
claim of Rajasthan is concerned, that
must not be overlooked.

There is another matter to which I
want to make a reference in this con-
nection. Today in Sindri and other
factories, what happens is this. The
ammonium sulphate which is being
manufactured is manufactured from
calcium sulphate, which is otherwise
known as gypsum. When calcium
sulphate is mixed with ammonia ard
carbon dioxide, the by-product is,
apart from ammonium sulphate which
is manufactured, calcium carbonate.
Calcium carbonate is being sold to the
A.C.C. at Rs. 9 per ton. If instead of
using calcium sulphate in any ferti-
liser factory, sodium sulphate is used,
the by-product of that will be sodium.
carbonate. Sodium sulphate is avail-
able in large quantities in the bitterns
of Sambhar Lake. It is a perennial
source of supply so far as sodium sul-
phate is concerned. If sodium sul-
phate is used instead of calcium sul-
phate, as I said earlier, the by-product
would be sodium carbonate. Sodium
carbonate is sold at Rs. 310 to Rs. 320
per ton in this country. The country
imports to the wune of 60,000 to 80,000
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tons of sodium carbonate from out-
side every year. -l we have a unit,
which will utilise 30,000 tons of sodium
sulphate, established, we shall have
25,000 tons of ammonium sulphate,
and about 20,000 to 22,000 tons of
sodium carbonate, which will fetch a
Pprice of nearly Rs. 60 lakhs. I want
the hon. Minister to go into this
‘whole question. I am told, and there
is reason to believe, that there is no
ssuch plant not only in India, but pro-
bably in the whole world. So I want
the hon. Minister to go into this ques-
tion, because the Rajasthan Govern-
ment had called for a committee of
experts, they went into the whole
question, and they have said that if
sodium carbonate is to be produced in
this way, it would save a lot of foreign
exchange, quite apart from establish-
ing a very important factory in the
country. I would request the hon.
Minister to see that a pilot unit or a
pilot project is established for this,
and to enquire into the whole ques-
tion.

I had your permission to speak only
on these two particular points.

Mr. Chairman: The hon. Member
wmay continue speaking on other points
as well.

Shri Kasliwal: I am very grateful
10 you. I want to mention only two
or three other matters. One is relat-
ing to the Hindustan Shipyard to
which two or three of my hon. friends
‘who have spoken earlier have made a
reference. I can never understand the
amount of delay which is there—I do
not know how far all those allega-
tions are true, that there is a lot of
delay in the supply of ships and so
on; there have been criticisms also as
Tegards the way they are being pro-
duced, the way orders are being sent
abroad, because this Shipyard is un-
able to supply the orders, etc. I am
told Rs. 12 crores worth of orders
have gone to German firms instead of
.going to this; they have gone not only

%0 German firms, but to some ‘other
Mirms also. Also I am' ‘told ‘that the
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French technicians who are being em-
ployed there are not doing as good
work as they were expected to do. I
want the Minister to enquire into the
whole thing and let not only this
House but also the country know what
the exact position is.

There is one other matter to which
I would like to make a reference. In
the report of the Ministry, it has been
stated that under the circumstances
existing in the country, the further
export of coal is not possible. I can-
not understand what those circums-
tances are. The hon. Minister should
have explained, saying the circums-
tances are these. We are producing
more and more coal, but our export is
falling. This is a peculiar position. I
want that the hon. Minister should
enquire into this position as to why
our exports in the matter of coal are
falling.

Similarly, our exports of Sambhar
salt are also falling. My fear is that
if the exports of salt continue to fall
as they are falling today, the industry
is bound to suffer.

These are the matters to which I
wanted to draw the attention of the
hon. Minister. There is only one other
matter on which I would like to con-
gratulate him, and that is with re-
gard to the establishment of a heavy
electrical equipment project. I am
very glad that this has been taken in
hand. This was a matter which real-
ly should have been taken up long
ago, and it would have saved us a lot
of foreign exchange, but any way it is
not too late that now at least it has
been taken on hand.

Shri Meghnad Saha: (Calcutta—
North-West): The Ministry of Pro-
duction whose work and achievements
we are reviewing today is the latest
baby of the Government of India. But
to this has been assigned the very im-
portant task of controlling the indus-
trial undertakings in the public sec-
tor. The report of the Ministry shows
that it has got at present under it
about 14 undertakijgs ‘in various
stages. Six are in actual production,
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others are expected shortly to go into
production, and four or five are in the
project stage. In the next Five Year
Plan the public sector is expected to
expand enormously. Therefore, it is
very necessary that we take an objec-
tive review of the working of these
undertakings. It will be very useful
to the country,

This year the Ministry has given
us a balance-sheet......

Shri K. C. Reddy: Last year also.

Shri Meghnad Saha: ... of some
of undertakings, where it has been
possible to produce a balance-sheet.
From these we find that only the
Sindri Fertilizers and Chemicals Ltd.
shows a positive balance—I would not
say profit, but a positive balance. Most
of the other factories are just on the
margin or they are showing a conti-
nual loss, as for example, the Hindus-
tan Shipyard or the Housing Factory.
There is a widespread view amongst
the public here as also amongst Gov-
ernment officials that when there is an
industry in the public sector, it can go
on making a continuous loss. This is
not a correct view, even according to
the Communists. Because after all
the capital has been found either from
taxation or from loans, and therefore
every industry is expected to yield
something. If it goes on making a
continuous loss, then ultimately the
burden will be on the taxpayer be-
cause on all loans you will have to
pPay interest. The interest on loans
which the Government of India have
floated comes to about Rs. 101 crores,
and this is covered by taxation. Taxa-
tion is already six times as much as
it was in pre-war days; and how long
can taxation be increased? There-
fore, every undertaking must run on
what is known as an even financial
keel and it must make a surplus. This
is recognised as the cardinal principle
of all industrial undertakings in the
public sector. Mr. Herbert Morrison,
who might be called the father of na-
tionalisation of industries in Britain,
says:

“The public corporation must
be no more a capitalist business,
40 LSD.—3
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the be-all and end-all of which is
profits and dividend, even though
it must be expected to pay its
way”’.

We may have nationalisation, but we
continuous
loss.

The second point which I wish to
make is about the board of directors,
because the success of an undertaking
depends upon the board of directors.
For appointing the board of directors,
a definite policy has been laid down in
England, which has got a lot of public
undertakings, both industrial and ser-
vices, under the nationalised sector.
The board of directors should not only
be a policy laying body but should
also be a functional body. I do not
know what policy is being followed
by the Ministry which has the power
of appointing all the directors; and as
far as I can see from the personnel of
the board of directors given here in
the case of Sindri Fertilizers, this
policy is not being followed. Of the
seven or eight directors of the Sindri
Fertilizer Factory, the Chairman is
the Secretary of the Ministry. The
Managing Director belonged at least
to the civil service. There are two
Finance men, employees of Govern-
ment of India. There is only one per-
son, Lala Shri Ram, a non-official, and
Shri Aiyangar—I do not know what
he is—and one labour member. We
find that this directorate is practical-
ly entirely composed of and dominat-
ed by the officials. This is a very un-
salutary feature of the public sector;
particularly in this industry, there
ought to have been a chemist, and an
engineer on the board of directors. It
is a fertilizer and chemicals industry
and a distinguished chemist of the
country would have brought very
much strength to this industry. In
the absence of a good directorate, we
find that it is being all managed de-
partmentally. If you scan the consti-
tution of the directorate of a national-
ised industry in every country, I think
nowhere is it the intention to make
it a part of the department. I hope
that in future the Ministries will tell
us what principles they follow in the
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nomination of directors, whether it is
against the company law or whether it
is against the charter of incorporation
of these undertakings.

I wish to say something now with
respect to the factories which are in
a half-finished stage. It is quite clear
that many of them have taken a rather
long time in construction. Take, for
example, the Hindustan Insecticides
Factory. D.D.T. is one of the simplest
of chemicals, one of my chemist
friends assured me. This ought not
to have taken three or four years to
be completed. Another example is
the Hindustan Antibiotics. During the
war, penicillin factories were com-
pleted in Europe and America, parti-
cularly in America, within a year of
the discovery. In this country, I think
the idea of having this factory started
in 1948 and even in six years the fac-
tory is not completed. This is an in-
dication of very bad efficiency on the
part of the Ministry. Something is
wrong there. In the meantime, the in-
ventor, Sir Alexander Fleming, has
died, and we might have some other
discovery which would supersede
penicillin. When it takes six years to
complete the factory, I am very
sorry for the Ministry. I find
that the Heavy Electrical Pro-
jects Limited is still in an em-
bryonic stage. 1 remember in
1948, the then Director of Industries
made a complete study and gave a
project report. I do not know what
has happened to that. I think all
these babies are taking too much time
to come out of their mother's womb.
There are certain of them which are
in a project stage. There is the Rour-
kela iron and steel factory. We have
been told that since the signing of the
agreement in February last year, in
four years it will be in production.
The Minister knows very well that
this cannot be done.

Shri K. C. Redy: Why not?

Shri Meghnad Saha: I am coming
to that. The site was selected without
carefully going into the water réquire-
ments, transport facilities as well as
the requirements of power. After the
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site was selected, it has been found
that a dam has to be thrown over the
Brahmani river. How long will it take
to complete the dam, and who is res-
ponsible for this dam? To bring the
ore, you have to go round—instead of
reaching the ear straight from the
nose, you have to go round and reach
it. In order to reach the ore, you have
to go a very long round about way,
about 150 miles of railway. There has
been talk of having a short line of 57
miles. When is this railway line go-
ing to be completed?
An Hon. Member: In 1972.

Shri Meghnad Saha: We have been
told that power will be supplied by
Hirakud. Probably many of the peo-
ple here do not know that from Hira-
kud to Rourkela the route goes over
a forest area, a very difficult area, and
I know that not even a survey has
been made of the power-route. So
unless we are living in a sort of
‘Alladin’s wonderful lamp’ world, I
do not see in four years any chance
of this factory being completed and
going into production. I may add a
further query, whether all these sites
were selected on political grounds or
on grounds of efficiency. Does the
onus of selection of the site, which is
a very important problem, rest with
the Government or with the foreign
experts? Did Krupps-Demag give
their opinion unequivocally in the
case of the Rourkela plant and did the
Russians give their opinion in the case
of the Bhilai plant? Also, I want to
know from the Minister what arrange-
ments have been made for the supply
of raw materials which will be neces-
sary for the running of these factories.
We have been told that they are going
to be in the public sector. But, I know
from certain information which has
come to us that we are making a lit-
tle prop of public sector round which
all the private sectors are growing up
like mushrooms, people who will con-
trol all the raw materials. Already
one capitalistic concern is cornering
the supply of re-factories and they are
seeing that not a single gram of re-
fractories goes to these factories ex-
cepting through their medium.
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Dr. Lanka Sundaram: Monopoly.

Shri Meghnad Saha: So, the private
sector is simply an eye-wash as far
as my information goes. When the
material is produced, how is it going
to be processed? Will it remain in
the public sector or is it being given
to the private sector?

1 have got another remark to make.
We are having a large number of very
costly factories in the public sector.
On iron and steel alone, we are going
to spend something like 300 crores of
rupees. May I ask the Government
whether they have got any consult-
ing firm of engineers. Whenever any
businessman starts a business, he en-
gages his own consulting engineers
who carefully draw up the design and
plan for that and after that these con-
sulting engineers also look after the
erection which is given to contractors
and they also look after the mainten-
ance of the plant for some time till
the people are trained to look after
this work. As far as I know, the Gov-
ernment have no consulting engineers
at all. They are asking for somebody
from the Tatas, somebody from
Messrs. Martin Burn and also some
other people to serve for them for
some time as consulting engineers.
Krupp Demag are their consultants,
their erectors and their suppliers and
they are everything. No private
business would proceed on these very
shaky foundations. If this Govern-
ment means business, they must ap-
point a body of consultants which has
got international reputation. It is no
good appointing ore man here and one
man there who has got only experi-
ence of maintaining a certain indus-
trial undertaking and saying that we
have fulfilled the task of having a firm
of consulting engineers.

Then, I come to the very important
portion of supply of coal. In spite of
everything else, coal is the most im-
portant source of power and it will re-
main the most important source of
Power for a long time to come. What
is your position with respect to coal?

e have got only 60 billion tons of
coal, the United States has got 3000
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billion tons and China 1500 billion
tons. Still we are wasting coal like
anytining. If you read the various re-
ports of Committees, the Coal Min-
ing Committee’s Report, the report on
coal washings, on Coal Reorganisa-
tion and other committees and so on
and so forth, you will find that no
country is wasting coal in the way
that we are doing. I want to know
from the hon. Minister of Production
what he is doing to stop the criminal
waste of this most important raw
material for power which this country
has got in such small quantities.

As I have not got much time, I will
not take this point now. But, I am
thinking of asking for a special de-
bate on the necessity of nationalisa-
tion of our coal mines and if I get an
opportunity, I will speak then.

I think this Ministry of Produc-
tion is going to be expanded very
much and its activity is going to be
increased. It has got absolutely no
experience in this line and, there-
fore, I suggest that a Commission.
should be appointed to go into the
workings of the public undertakings
in this country and advise govern-
ment as to the best method of ad-
ministering these undertakings in the
interest of the nation after duly exa-
mining the experience of other na-
tions. As a matter of fact, most coun-
tries, even capitalist countries have
got many industries in the public sec-.
tor. In England the total amount of
capital invested is £200 million and
there is a clause there that after some
time they must make a 5 per cent
surplus, positive balance, on the
amount invested and very fine laws
have been evolved to find out how
these public corporations should be
conducted. It is time now that we
take into account the experience of
other nations and, in future, instead
of proceeding in the present chaotic
manner we proceed in a rational way
so that socialistic economy may be
realised. At the present time, the
position is, we are bringing out human
babies but asking the wolf mothers
to suckle them. When the wolf
mothers are there, they would either
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devour the babies or if they really
suckle babies like Romulus and
Remus, the babies will become
wolves. The concerns’ products will
not be human beings, socialistic bodies
meant to be socialized, but will be-
come wolves. That is what is becom-
ing, the result of this talk of social-
ism.

Shri Heda (Nizamabad): The objec-
tive of the Production Ministry, as
given in the introduction, is rapid in-
dustrialisation. What they mean by
rapid industrialisation is not very
much clear. But, in my opinion, it
should mean the decreasing to pres-
sure on the land so that we produce
more in the industr¥al sector and if
this is kept in mind the problem be-
fore the Production Ministry is a very
huge one. We have got a huge popu-
lation of 36 crores and according to
trends in the last few decades tre In-
crease in population is at the rate of
1} per cent. every year. That means
that about 45 lakhs more peoole are
to be given jobs every year. I do
not know what portion of thiz would
be employed or taken over by this
Ministry. But, much is  expected
from this Ministry and though when
we compare what was happening a
few years before with what 1s hap-
pening now in this Ministry, the pro-
gress looks very rapid and satisfac-
tory, but when we look at the pro-
blem the progress so far made pe-
comes very negligible.

Then, I come to a specific point,
namely, the development or induz-
trial growth in the Hyderabad State.
You know Hyderabad State is onz of
the backward areas and therefore it
needs industrial development. The
private sector was neither there in the
past nor is it there now. Neither in
the present nor in the future will it
play the role that is expected of it
so far as the Hyderabad State is con-
cerned. In the past, many of the in-
dustries that appeared to be thriving
in the Hyderabad State, were either
started directly by the Government or
under their guldance or assistance.
In fact, the common people start feel-
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who know the
Production Minister personally and
the public-minded people, most of
them, in Hyderabad know him very
well, we cannot have any feeling like
that and even the masses may be jok-
ing, but they do say that in the old
regime—what we call the Razakar
regime—there was greater industrial
expansion than what we see after in-
dependence. In the last 8 years, n.it
a single factory has come into exis-
tence there while before, so many
factories were there like the Nizam
Sugar Factory, the Sirpur Paper Mills,
the Sir Silk Facfory, the Allwyn
Metal Works and the Praga Tools and
so many textile mills and others. So,
my appeal to the Production Minister
is here is an area where the private
sector has never played a part and
neither is it playing a part now, and
so it should have special har.dling
and special care.

Apart from that, if you look at the
raw materials and the position of the
Hyderabad State, it does deserve a
greater portion of the industrial un-
dertakings. Take the ca<e of the
Fertilizer Factory. We, Members of
both Houses, from the Hyderabad
State had recently submitted a
memorandum on this point. About
the Fertilizer Factory, we haa stated
that we were told that the Expert
Committee had favourably reported
on the possibilities of establishing a
Fertilizer Factory at or near Ram-
gundam. In fact, some of us had
occasion to see some of the Members
and one or two Members
were very happy that Ram-
gundam and Kothagodium had
sites which would be one of the
best sites. A thermal st~‘ion with a
capacity of 38,000 k. w. is nearing
completion at Ramgundam. Low
grade coal is available nearby.
Ramgundam is centrally situated and
is well served by railway connection
for the supply of fertiliser to areas
in Hyderabad, Andhra, Madhya Pra-
desh and nearby States. Ilyderabad
does deserve a fertiliser factory.
There is a talk or wishper going on
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that the fate of Hyderabad has been
sealed and the hopes that were creat-
ed there that these sites were one of
the best sites have receded because
the sites are no more to be considered
and some decision has already been
taken. I do not know about it, but
I have seen some Press repcris here
and there and they too leau us lo be-
lieve this type of whisper. I would
request the Production Minister to
make categorical statement in this
connection and let us know wiere the
fate of Hyderabad hangs (Interrup-
tion). In fact, it will be more econo-
mically taken into consideration and
if the bottlenecks in transport in re-
gard to the State fertiliser plant are
removed, the area now ot catered
for can be easily catered for. As I
have already stated, all the raw mate-
rials are available there There is
cheap coal and there are cval-bearing
areas al:o there; power is available;
water is available and therefore,
ammonium sulphate can now be
manufactured. 1 may zay that it is a
well known fact that India is an im-
porter of sulphur. Other processes
of manufacturing sulphur have to be
considered and in view of the avail-
ability of gypsum in this country, to
which one of my hon. friends referr-
ed, alternate methods have been
suggested and a detailed scheme for
the establishment of a fertiliser fac-
tory with a production capacity of
50,000 tons may be easily undertaken.

Then, I come to the steel plant, Adi-
labad and Bastar are adjoining areas
Bastar is full of iron ore and there
is soft coke in Adilabad. On ore
side of Godavari, ¢oal is available
and on the other side of Godavari it
is full of iron ore. In spite of the
fact that so much coal and so much
ffon are lying so near to each other,
no consideration is given, so far as
steel plant is concerned, for Hyder-
abad, I hope that the new teams that
are coming to investigate the diffe-
rent siteg will consider this aspect
also and they will certainly give
some priority to Hyderabad. In this
connection, I may state also that gene-
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rally it is supposed that the percent-
age of iron ore in Hyderabad is not
as high as it is in some other places.
It may look as a handicap, but at the
same time if we look at the iron ores
in other countries, particular in the
European countries, we find that a
much lower percentage is found there
and yet they are more economical
because the process does not take a
iong time, and with little effort the
iron can be got out of it.

I have one more submission tc
make. We have got two great engi-
neering projects—Allwyn  Metal
Works and Praga Tools Corporation.
Both of them have got very good ex-
perience and they can serve the
country very efficiently, but both of
them are lacking from good manage-
ment and resources, Both the facto-
ries are in the same city, that is one
reason. If Government can evolve a
scheme to combine both these facto.
ries, or if they are kept separate, to
co-ordinate their efforts and produc-
tion by taking over the management,
so that under the Production Minis-
try these two factories will work,
then the two factories will serve our
country better.

In view of the fact that more and
more electricity is coming to Hyder-
abad and all raw materials are avail-
able there—labour is quite cheap ana
abundant and in fact, if we expect
anything from Hyderabad, particu-
larly from the well known districts
of Nalgonda and Karimnagar it is
labour—I am quite confident that it
would be economical and beneficial
to have an industrial project started
in Hyderabad. I wurge the Production
Ministry to take into consideration the
special conditions of Hyderabad State
and the feelings that have been creat-
ed, the misgivings that the people
there may have, and create confidence
ir. the minds of those people and do
that much justice which Hyderabad
deserves.

Mr. Chairman: The foliowing are
selected cut motions relating to vari-
ous Demands under the Ministry of
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Production which the Members have
intimated to be moved:

Demand No. No. of cut
motions

85 173, 176, 530, 531, 532
533, 534, 535, 536, 537,
815, 816, 817.

86 819

87 692, 821,

88 823

89 825.

Entrusting preduction of refined oil
entirely to foreign interests

Shri Sadhan Gupta: I beg to move:

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Failure to set up a steel plant in West
Bengal

Shri Sadhan Gupta:; I beg to move

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Exploitation of labour by contractors
of Hindusthan Steel Ltd., Rourkela

Skiri R. N. 8. Deo (Kalahandi—
Bolangir): I beg to move,

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Inadequate employment of local people
in Hindusthan Steel Ltd., Rourkela

Shri R. N. S. Deo: I beg to :move:

“That the demand wunder the
head ‘Ministry of Production’ be
reduced by Rs, 100"
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Non-Payment of compensation and for-
cible occupation of lands in connec-
tion with works of Hindusthan
Steel Ltd., Rourkela

Shri R. N. S. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Inadequate arrangements for drinking
water at the site of Hindusthan Steel
Ltd,, Rourkela

Shri R. N. S. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Lack of arrangement for technical
training of adequate number of
local people for Hindusthan Steel

Ltd., Reurkela

Shri R. N. S. Deo: I beg to move

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Inadequate steps to safeguard interests
of Orissa and of people of Orissa in
Hindusthan Steel Ltd.

“Shri R. N. S. Deo: I beg to move:

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Need to erect a Steel Plant at Virdha-
chalam to make use of Iron Ore
available there

Shri Boovaraghasamy
lur): I beg to move:

“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Need to erect a fertiliser and a cement
factory at Perambalur to make use
of gypsum available there

Shri Boovaraghasamy: I beg to
move: '

(Peramba-

“That the demand undei‘ the
head ‘Ministry of Production’ be
reduced by Re. 100.”
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Failure to set up a State-owned
Cement factory for Nandikonda
Project

Dr. RKama Rao: I beg to move:
“That the demand under the
head ‘Ministry of Production’ be
reduced by Rs. 100.”
Policy in respect of Oil refineries
Dr. Rama Rao: I beg to move:
“That the demand wunder the
head ‘Ministry of Production’ be
reduced by Rs. 100.”

Failure to produce vital antibiotics
other than Penicillin

Pr. Rama Rae: I beg to move:

“That the demand under the
head ‘Ministry of Production’ be
reduced my Rs. 100.”

Failure to provide scientific facilities
for production of salt by manufacturers

Dr. Rama Rao: I beg to move:

“That the demand under the
head ‘Salt’” be reduced by
Rs. 100.”

Non-fulfilment of construction targets
in Visakhapatnam Shipyard under
remodelling plan of the French

firm of Naval Experts

Dr. Lanka Sundaram: I
move:

“That the demand under the
head ‘Other Organisations under
the Ministry of Production’ be re-
duced by Rs. 100.”

Inefficiency and delay in building new
ships in the' Hindusthan Shipyard
Limited, Visakhapatnam

Dr. Rama Rao: I beg to move:

“That the demand under the
head  ‘Other Organisations under
the Ministry of Production’ be
réduced by Rs. 100"

Failure to nattonalise Goal Mines
Dr. Rama Rup: T beg to' mioves
“That the demand uride# “he

head- ‘Governmient Colierfes® Be~
reduced by Rs. 100.”

beg to

4 APRIL 1955

for 1955-56 4234

Permigsion to Imperial Chemical Indus-

tries to set up a D.D.T. factory
Dr. Rama Rao: I beg t6 move:

“That the demand under the
head ‘Miscellaneous Departments
and Expenditure under the Minis.-
try of Production’ be reduced by
Rs. 100.”

Mr. Chairman: All these cut mo-
tions are before the House.
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Dr. Lanka Sundaram: How many
Deputy Ministers do you suggest to
manage the concerns?
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